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 Mayavan,  Shri
 Meghachandra,  Shri  M,
 Menon,  Shri

 natha
 Mohamed  Imam,  Shri
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  मर.  N.
 Muthusami,  Shri  C,
 Naik,  Shri  R.  प्र,
 Nair,  Shri  Vasudevan
 Nayar,  Shri  K.  K
 Patel,  Shri  J.  H.
 Patil,  Shri  N.  R.
 Rajaram,  Shri
 Ramamoorthy,  Shri  P.
 Ramamurti,  Shri  P.
 Ranga,  Shri
 Ray,  Shri  Rabi
 Satya

 Shri
 Sen,  Dr.  Ranen

 Vishwa-

 Narain  Singh,

 Mr.  Deputy-Speaker:
 ‘of  the  division  is:

 The  result

 Ayes:  l4;  Noes*  75,
 The  motion  was  adopted,

 15,39  hrs.
 COMMITTEE  ON  PRIVATE  MEM-

 "BERS’  BILLS  AND  RESOLUTIONS
 TentH  Report

 Mr,  Deputy-Speaker:  take
 ‘Private  ‘member's  business.

 We

 aft  हरदयाल  देवगुरु  (पूर्व  दिल्ली)  :
 उपाध्यक्ष  महोदय  मैं  प्रस्ताव  करता  हूं  :

 “कि  यह  सभा  गैर-सरकारी  सदस्यों  के
 विधायकों  तथा  संकल्पों  सम्बन्धी
 समिति  के  दसवें  प्रतिवेदन  से
 जो  25  जुलाई  को  सभा  में  पेश
 किया  गया  था  सहमत है।”

 P.M.B.Comm.  SRAVANA  6,  889  (SAKA)  Wge  Freeze
 Policy  (Res.)

 Sequeira,  Shri
 Sharda  Nand,  Shri

 Sharma,  Shrj
 Shanker

 Sharma,  Shri  N,  Ss.
 Sharma,  Shri  Yogendra
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Raghuvir
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 Beni

 Singh

 Shastri,  Shri  Shiv
 Kumar

 Shivappa,  Shri  N.

 Somani,  Shri  N.  K.

 Somasundaram,  Shri
 8.  D.

 Sreedharan,  Shri  A.
 Thakur,  Shri  P.  R.

 Umanath,  Shri
 Vajpayee,  Shri  A.  8.
 Viswambharan,  Shri  P.

 Mr.  Deputy-Speaker:  The
 lion  is:

 ques-

 “That  this  House  agrees  with
 the  Tenth  Report  of  the  Coin-
 mittee  on  Private  Members’  Bills
 and  Resoultions  presented  to  the
 House  on  the  25th  July,  1967."

 The  motion  was  adopted.

 १5.40  brs.

 RESOLUTION  RE.  WAGE  PREEZE
 POLICY

 Mr.  Deputy-Speaker:  Shri  K.
 Ramani  may  now  move  his  resolution.

 Shri  C.  हू,  Chakrapani ls  (Ponnani):
 Sir,  I  am  moving  it.

 *Noes;  The  name  of  one  Member  cuuld  not  be  recorded,
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 Mr.  Deputy-Speaker:
 Chakrapani.

 Yes;  Shri

 Shri  C,  K.  Chakrapani:  Sir,  I  move
 the  following  resolution:

 “This  House  is  of  opinion  that
 the  majority  view  expressed  in
 the  recent  Chief  Ministers’  Con-
 ference  regarding  the  wage  freeze
 policy  is  detrimental  to  the  mil-
 lions  of  industrial  workers  and
 Government  employees  and  re-
 commends  to  the  Government  to
 take  immediate  steps  to  check  the
 rising,  prices  and  ensure  cent  per
 cent  néutralisation  of  the  entire
 rise  in  the  cost  of  living  of  indus-
 trial  workers  and  salaried  em-
 poyees.”

 Mr.  Deputy-Speaker,  Sir,  the  sub-
 ject  under  discussion  is  an  important
 one,  Before  dealing  with  the  subject,
 permit  me  to  say  a  few  words  as  a
 background  to  this  resolution,  Every-
 body  knows  that  on  the  eve  of  the
 fourth  Plan,  this  talk  of  wage  freeze
 began  in  our  country.  It  is  the  general
 economic  crisis  that  led  them  to  say
 so.  In  1966  the  then  Minister  of
 Labour,  Shri  Jagjivan  Ram,  referred
 to.  a  wage  freeze  in  the  Indian  Labour
 Conference.  After  that,  after  devalua-
 tion,  Mr.  Morarji  Desai,  in  his  memo-
 randum  to  the  Prime  Minister,  re
 ferred  to  this  wage  freeze.  The  Prime
 Minister  quite  publicly  considered.
 this  matter  to  be  extremely  useful.
 Now,  we  hear  that  wage  freeze  will
 be  accompanied  by  dividend  freeze
 and  price  freeze,  In  this  connection,
 I  would  like  to  say  that  even  if  the
 recent  threat  of  dividend  freeze  is
 implemented,  a  portion  of  that  divi-
 dend  will  go  underground.  Therefore,
 the  talk  of  price  freeze  and  dividend
 freeze  is  meaningless  as  far  as  this
 Government  is  concerned,

 25.43  hrs.

 (Sumr  com  K.  Bratracnaryya  in  the
 Chair].

 This  Government  cannot  curb  the
 rising  pr’ces.  So,.  my  contention  is

 JULY  28,  967  Policy  (Res.)  —  §644,

 that  the  slogan  of  price  freeze  and.
 dividend  freeze  is  meant  to  cheat  the
 public,

 This  question  assumes  special]  im-
 portance  in  view  of  the  recent  dis-
 cussion  og  the  Chief  Ministers,  All
 the  Chief-Ministers,  except  the  Kerala.
 Chief  Minister,  directly  or  indirectly:
 supported  the  concept  of  wage  freeze.
 In  this  connection,  I  would  like  to:
 add  that  the  delaying  tactics  of  the
 Government  of  India  in  granting  deare
 ness  allowance  to  the  Central  Govern-.
 ment  employees  is  also  causing  con-
 cern  among  large  sections  of  the  Cen-
 tral  Government  and  State  Govern-
 ment  employees,

 While  coming  to  the  main  problem,
 I  must  say  that  the  concept  of  wage:
 freeze  is  nothing  new  so  far  as_  this.
 Government  is  concerned,  The  offi-
 cial  statistics  compiled  by  the  Labour:
 Bureau  indicates  that  between  1951
 and  964  there  has  been  no  increase-
 in  the  real  wage  of  the  Indian  workers.
 Il  admit  that  some  increase  in  the-
 money  wage  was  obtained  through  the-
 bitterest  struggle  of  the  workers.  So,
 my  contention  is  that  there  hag  al-
 ready  been  a  freeze  in  this  country.
 Three  -Five  Year  Plans  have  been  im-
 plemented  by  this  Government.  I
 would  like  to  know  whether  the  liv-.
 ing  conditions  of  the  workers  haye-
 been  improved.  Certainly  not,

 In  this  conection,  I  would  like  to-
 point  out  that  the  money  wage  bet-
 ween  95]  and  964  has  gone  up  to
 42  per  cent.  At  the  same  time,  dur-.
 ing,  this  peried,  the  price  index  has
 increased  by  44  per  cent.  This  means
 the  real  wage  was  less  by  four  per
 cent,

 I  shall  explain  this.  If  a  worker
 was  getting  Rs,  00  in  95l,  after  the
 implementation  of  the  three  plans,
 now  he  gets  Rs,  142,  though  he  is
 expected  get  Rs.  1a“  Instead  of
 getting,  Rs.  44-he  gets  only  Rs.  142,
 This  clearly  means  hig  pay  is  less  by
 4  per  cent,  Where  is  the  increase  in
 real  wage?  There  .is  no  increase  at
 all.  -The  conditions  of  the  werkerm
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 have  become  worse,  Between  95]
 and  ‘1967,  prices  have  gone  up  by  93
 Per  cent  and  money  wage  has  certain-
 ly  lagged  far  behind  the  phenomenal
 rise  in  the  cost  of  living  index,

 Governmeni.  says,  the  national  in-
 aome  is  increasing.  Between  95]  and
 l967,  natuoual  income  in  real  terms

 has  increased  by  20  per  cent.  I  would
 ask  the  minister  why  the  real  wage
 of  the  Indian  worker  has  not  increas-
 ed  in  the  same  proportion?  Where
 has  the  surplus  money  gone,  Mildly
 speaking,  it  is  pocketed  by  the  indus-
 trialists  and  big  business  people.
 Between  ‘1955-56  and  ‘1962-63,  the  in-
 ‘dustrial  profits  have  increased  by  85.8
 per  cent,  according  to  the  Reserve
 Bank,  One  can  very  well  know
 ‘where  the  money  is  going.  This
 money  is  not  distributed  among  the
 workers  or  salaried  employees,  Here
 I  would  like  to  say  that  this  money
 ‘does  not  include  black  money.  This
 is  the  declamed  profit  of  the  indus-
 trialists.  Today  the  rea]  wages  are  on
 par  with  939  wages.  What  does  this
 ‘mean?  The  real  standard  of  living
 of  the  workers  has  not  basically  im-
 proved.  It  remaing  the  same  as  that
 of  the  pre-war  period.

 The  result  of  the  low  wage  of  in-
 dustrial  workers  can  be  seen  ig  we
 study  the  profitability  ratios  and
 labour  share  in  industry.  In  1951,
 according  to  the  annual  survey  of  in-

 -dustries,  the  emoluments  received  by
 the  workers  constituted  45.2  per  cent
 of  the  total  value  added  by  manu-
 facture.  In  963  the  relative  share  of
 the  workers’  wage  went  down  to
 98  per  cent.

 Now  let  me  examine  the  recent
 pronouncements  of  our  Finance  Min-
 ister.  He  has  indicated  freeze  in
 ‘money  wage:  If  this  fs  allowed  to
 be  implemented.  it  will  mean  a  virtual
 cut  in  wages.  and  will  lead  to  8
 serious  situation  al]  over  the  country.

 What  are  these  argumerits  of  the  |
 Finance  Minister?  He  savs  that  wage
 freeze  is  meant  fot  fightine  inflation.
 ‘He  further  adds  that  it  is  directed  for
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 economic  growth  by  augmenting  sav-
 ings.  The  third  argument.  of  the
 Finance  Minister  is  that  wage  freeze
 May  enhance  our  export,

 My  arguments  are  these.  It  is  utter
 falsehood  that  by  curtailing  wages,  we
 can  fight  inflation,  During  the  ihr-e
 plans,  real  wages  have  not  gone  up.
 Still  there  is  inflation.  Such  being  the
 condition,  who  will  believe  that  the
 Finance  Minister  is  keen  on  cnecking
 inflation?  The  reality  is  that  during
 the  three  plans,  the  real  wage  has  not
 been  increased.  On  the  contrary,
 inflation  in  our  country  has  increased,
 So,  what  is  the  intention  of  the
 Finance  Minister?  The  intention  is
 quite  obvious.  He  wants  a  curtail-
 ment  of  the  earnings  of  the  workers
 demand  DA  as  a  result  of  price  rise
 and  it  is  not  that  the  prices  are  in-
 creasing  because  of  higher  DA.  The
 increase  in  direct  taxation,  deficit
 financing,  and  non-developmental  ex-
 penditure  are  ‘mainly  responsible  for
 inflation.  The  Government,  it  seems
 to  me,  does  not  think  of  these  evils.
 Instead  of  checking  these  three  evils,
 the  Government  now  wants  to  attack
 at  the  roots  of  salaried  employees  and
 industriaf  workers.  !

 With  regard  to  my  second  point,  I
 must  say  this  to  the  government,  Des-
 Pite  all  these  measures,  our  develop-
 ment  is  stagnating.  The  profitability
 of  the  concerns  is  going  up.  At  the
 same  time,  the  rate  of  production  is
 going  down.  It  is  not  que  to  the
 fault  of  workers  that  the  production
 is  going  down.  The  main  culprit  is
 govetTimerit  and  its  bankrupt  policies.
 The  econoinic  policy  haa  to  be  chang-
 ed,  Unless  there  ig  a  fundamental
 charige  irl  the  economic  policy  of  the
 goverment  nothing  can  be  achieved.
 We  cannot  come  out  of  the  present
 trouble  unless  some  thing  to  that
 effect  js  done,

 The  third  point  is  that  our  export
 is  net  an  encouraging  one.  The  Gov-
 ernment  should  not  put  the  blame  on
 the  workers  for  our  slackness  in  ex-
 port.  Te  is  devaluation  that  has  led
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 our  export  to  this  state  of  affairs,  The
 follow-up  action  is  taken  by  this
 government  at  tne  dictates  of  Ameri-
 can  imperialism.  There  is  no  reason
 why  workers  should  be  subjected  to
 hardship  for  the  servile  policy  of  the
 Government,

 Now,  coming  to  the  Central  Gov-
 ernment  employees,  4  must  say  that
 their  condition  ig  extremely  bad.  They
 are  getting  agitated,  Before  indepen-
 gence  the  lowest  paid  employee  used
 to  get  Rs,  55,  Today  the  lowest  paid
 employee  gets  Rs.  qt  This  means
 his  real  wae  is  jess  by  20  per  cent
 in  comparison  with  ‘1947,  Though  the
 cost  of  living  index  is  205  today,  he
 ig  compensa.:J  on  y  up  to  75  taking
 i949  as  the  base  yea>.  He  is  not  given
 cent  per  cent  neutralisation  with  the
 result  his  real  wages  go  down  as  and
 when  prices  increase.  Now  the  reality
 is  that  government  employees  are  not
 happy  at  the  report  of  the  Gajendra-
 gadkar  Commission,  because  for  higher
 categories  he  has  reduced  the  rate  of
 compensation  and  for  the  lowest  cate-
 gory  he  has  recommended  only  87  per
 cent  neutralisation.  The  Chief  Minis-
 ters  do  not  want  to  neutralise  the  rise
 in  price.  Here  I  would  like  to  quote
 Professor  Gadgil.  He  says:

 “The  draft  outline  of  the  Fourth
 Five-Year  Plan  contains  extracts
 from  a  policy  statement  by  the
 Government  about  wages  and
 salaries  of  its  employees,  In  this,
 the  Government  is  explicit  about
 the  Inability—almost  undesirabi-
 lity—of  giving,  full  compensation
 for  a  rise  in  the  cost  of  living,  This
 can  only  mean  that  the  financing
 of  the  plans  requires  a  cut  in  the
 earnings  and,  therefore,  in  the
 standard  of  living  of  even  low-
 paid  government  servants.

 The  rise  in  prices  in  India  after
 968  has  been  inadequately  com-
 pensated  for  in  relation  even  to
 the  lowest  paid  Government  ser-
 vants;  it  may  be  safely  presumed
 that  in  relation  to”  all  classes  in-
 Miested  shove  at  vufnerable.  it

 “had  a  highly  adverse  effect”

 JULY  28,  967  Policy  (Res.)  75648  :

 When  the  Central  Government  em-.
 ployes  wanted  to  have  an  interview
 with  the  Finance  Minister,  I  must  say.
 that  the  attitude  of  the  Finance  Min-
 ister  was  arrogant  and  adamant,  I
 shall  reagq  the  contents  of  that  letter
 No.  8743-PSF|67  dated  22nd  July,
 I967:

 “With  reference  to  your  letter
 of  ३50  July,  1967,  seeking  an
 interview  wiih  the  Deputy  Prime
 Minister  to  discuss  the  recommen-
 dations  of  the  Gajendragadkar
 Cummission,  I  am_  desired  to  say
 that  since  Government  is  already
 aware  of  the  views  of  employees
 On  these  recommendations,  no
 useful  purpose  is  likely  to  be
 served  by  a  personal  discussion
 with  the  Deputy  Prime  Minister
 at  this  stage.

 If  however  your  deputation  is
 keen  to  mect  the  Deputy  Prime
 Minister,  in  spite  of  what  is  stated
 above,  you  cine  to  see  him  on
 8th  August,  957  at  1.15  p.m.  at
 12,  Parliament  House.  May  I
 have  a  line  in  confirmation.”

 This  is  a  letter  written  on  behalf
 of  the  Deputy  Prime  Minister,  The
 Finance  Minister  shoulg  have  given
 an  interview  to  the  Central  Govern-
 ment  employces.  They  were  denied
 an  interview,  Of  course,  it  wiil  never
 solve  the  problem,

 The  Finance  Minister  knows  our
 views.  We  know  hig  yiews.  Such
 being  the  case,  what  is  the  use  of
 coming  over  here  and  discussing
 things?  It  will  serve  no  purpose.
 However,  the  Finance  Minister  shows
 an  adamant  attitude  towards  the  Cen-
 tral  Government  employees,

 This  and  the  other  attitude  of  the
 Finance  Minister  shows  that  they  are
 determined  to  implement  the  wagé
 freeze:  Now  the  Government  is  de-
 controlling’  conrmodity  after  éom-
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 modity.  You  have  lifted  control  over
 cement,  You  have  lifted  control  over
 steel  and  coal.  Control  over  textiles
 ‘was  partially  lifted.  Now  they  are
 planning  to  decontrol  sugar,  Under
 the  present  set-up,  this  decontrol  will
 result  in  further  increase  in  prices.
 You  want  the  workers  to  suffer,  If
 you  stop  the  price  rise,  nobody  will
 demand  DA.  If  you  fail  to  check  the
 price  rise,  the  industrial  workers  and
 the  salaried  employees  will  be  forced
 to  launch  8  struggle  against  this
 Government  to  compel  this  Govern-
 ment  for  full  neutralisation.

 In  this  connection  the  Central  Gov-
 ernment  cannot  evade  the  responsibi-
 lity  for  financing  the  State  Govern-
 ments’  DA  to  their  employees.

 The  Central  Government  should
 give  cent  per  cent  neutralisation  to
 Industrial  workers  and  salaried  em-
 ployees,

 In  al]  tripartite  conferences  the
 Government  have  accepted  the  linking
 of  DA  to  the  price  index.  But  this
 has  remained  only  on  paper.  Unless
 the  Government  take  immediate  steps
 to  implement  these  decisions,  Govern-
 ment  will  have  to  face  unprecedented
 countrywide  agitation  in  the  coming
 months.  So  far  as  the  prices  are  con-
 cerned,  I  warn  the  Government  that
 if  the  Government  does  not  put  an  end
 to  the  price  rise,  the  price  rise  will
 Put  an  end  to  this  Government,

 Mr.  Chairman:  Resolution  moved:

 “This  House  is  of  opinion  that
 the  majority  view  expressed  in
 the  recent  Chief  Ministers’  Con-
 ference  regarding  the  wage  freeze
 policy  is  deterimental  to  the  mil-
 lions  of  industrial  workers  and
 Government  employees  and  re-
 commends  to  the  Government  to
 take  immediate  steps  to  check  the
 rising  prices  and  easure  cent  per
 cent  neutralisation  of  the  entire
 rise  in  the  cost  of  living  of  indus-

 ‘trial  workers  and  salaried  em-
 “ployees.”

 Wage  Freeze  SRAVANA  6,  889  (SAKA)  Policy  (Res.)  15657

 There  are  some  amendments  also.

 Shri  s.  M.  Banerjee  (Kanpur):  Sir,.
 I  beg  to  move:

 That  in  the  resolution,—
 add  at  the  end—
 “and  also  to  pay  dearness  al-

 lowance  to  the  Govern-
 ment  employees  as  recom-
 mended  by  Gajendragad-
 kar  Commission  without
 any  further  delay”.  qd).

 Shri  Chintamani  Panigrahi  (Bhub-.
 aneswar):  Sir,  I  beg  to  move:

 That  is  the  resolution —
 add  at  the  end—

 “and  requests  the  State  Gov-
 ernments  to  play  their
 part  in  keeping  in  check
 the  galloping  rise  in  prices
 of  essential  commodities
 by  ensuring  equitable,
 efficient  and  fair  distribu-
 Hon  of  stich  enmmeditics,”
 (2).

 Mr.  Chairman:  Both  the  Resolu-
 tion  and  the  amendments  are  now
 before  the  House.  Shri  Somani.

 Shri  Randhir  Singh  (Rohtak):  Sir,
 what  about  this  side?  There  should
 be  one  speaker  from  that  side  and  one
 from  this  side.

 Mr,  Chairman:  Leave
 Chair.

 Shri  Randhir  Singh:
 left  to  the  Chair,

 Shri  N.  K.  Somani  (Nagaur):  Mr.
 Chairman,  Sir,  there  are  very  few
 occasions  when  I  agree  with  the  state-
 ment  of  a  leading  Communist  Mem-
 ber,  It  is  one  such  occasion.  Professor
 Hiren  Mukerjee,  a  little  while  ago
 while  opposing  the  third  reading  of
 the  Finance  Bill,  said  that  all  the  pro-
 blems  of  this  country  are  due  to  inept,
 inefficient  and  unimaginative  policies
 of  Government.  I  could  not  agree
 with  him  more.  The  crux  of  the
 matter  in  this  Private  Member's  Re-
 solution  here  presented  before  the

 it  to  the

 It  is  always
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 House  is  of  such  a  serious  consequence,
 which  is  affecting  the  whole  country
 that  all  our  plans  and  progress  and
 the  aspirations  of  the  people.

 Mr.  Chairman:  if  I  may  interrupt
 him  for  a  minute,  there  are  a  good
 number  of  speakers,  both  from  the
 Opposition  and  from  the  Congress
 Side  and  I]  would  suggest  that  the
 Members  might  take  as  little  time  as
 possible,

 Shri  s.  M.  Banerjee:  This  is  the
 only  Resolution  today.  We  can
 devote  the  whole  time  to  it,

 Mr.  Chairman:  Even  taking  into
 consideration  the  whole  time,  a
 number  of  speakers  will  not  be  ac-

 -commodated,

 Shri  8,  M.  Banerjee:
 minutes  to  each.

 Mr.  Chairman:  Ten  minutes  will
 not  accommodate  all  the  Members
 “whose  names  [  have  got  here.  I  have
 got  5  names  sent  to  me.

 Skri  Ramga  (Srikakulam):  From
 our  group  only  one  name  was  sent.
 Let  him  have  5  minutes,

 Let  it  be  0

 Mr.  Chairman:  This  is  a  sugges-
 ‘tion  only  for  the  convenience  of  all.

 Shri  N.  EK.  Somani:  Sir,  I  was
 saying  before  I  was  interrupted  that
 this  problem  of  rising  prices  is  the
 crux  of  the  matter  and  there  is  no
 point  in  considering  either  a  wage
 freeze  in  isolation  or  a  dividend
 freeze  in  isolation  or  a  profit  freeze
 in  isolation  because  it  is  a  part  of  our
 total  economic  picture.
 6  ह.

 I  would  like  to  quote  briefty  from
 Shri  Gajendragadkar's  Report  who

 ‘hag  examined  the  entire  issue  of  the
 dearness  allowance  very  recently.  He

 ‘hag  observed:

 “The  most  serious  aspect  of  the
 national  economy  today  is  the
 steep  and  continuous  rise  in  prices
 which  has  been  witnessed  in  the

 JULY  28,  1967.  Policy  (Res.y  35652

 recent  past.  The  problem  of
 dearness  allowance  cannot  be  con-
 sidered  in  isolation  from  this  as-
 pect  and,  to  that  extent,  is  even
 more  complex  than  ever,  During
 our  deliberations,  as  indeed  dur-
 ing  the  course  of  the  whole  in-
 quiry,  we  have  been  impressed  by
 the  fact  that  the  core  of  the  pro-
 blem  relates  not  so  much  to  be
 devising  of  a  suitable  formula
 for  the  payment  og  dearness  al-
 lowance  in  future,  as  to  the  for-
 mulation  of  wise  and  purposeful
 economic  policies  which  would
 achieve  a  reasonable  degree  of
 price  stability  in  the  near  future.”

 He  has  touched  the  core  of  the  pro-
 blem  and  he  has  maintained  and  pro-
 ved  that  if  this  Government  follows
 wise  and  purposeful  policies  in  this
 country,  the  price  stability  would  be
 achieved  and  this  continuous  rise  in
 prices,  not  only  from  week  to  week
 but  from  day  to  day  in  certain  cities,
 will,  certainly  be  arrested.  Therefore,
 I  submit  that  there  is  no  point  tn
 discussing  this  problem  in  piecemeal.
 This  is  a  splendid  opportunity  to  have
 a  close  look  at  our  entire  economic
 structure,

 The  Finance  Minister  himself,  tn
 his  Eeonomic  Survey  for  1966-67,  has
 admitted  that  the  wholesale  price
 level  in  the  last  year  has  risen  by
 6.5  per  cent  on  tep  of  a  steep  25  per
 cent  rise  in  the  preceding  two  years
 and  even  in  the  period  of  the  last  few
 months  when  he  had  the  opportunity
 of  being  the  Finance  Minister  the
 prices  continue  to  rise.  Therefore,
 whether  you  grant  DA.  or  whether
 you  freeze  the  wages  in  isolation,  as
 an  ad  hoc  solution  to  our  economic
 problems,  I  submit,  is  not  going  to
 help  our  economy.  I  submit  that
 this  has  to  be  examined  more  from  a
 fundamental  point  of  view  88  far  as
 the  Government  policies  are  concern-
 ed.  ne

 About  a  year  ago,  the  party  in
 power  thought  that  the  penacea  of
 all  our  economic  ills  lay  in  devalue-
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 tion  of  the  rupee  with  which,  I  am
 sure,  many  Congress  Members  and  the
 whole  country  is  extremely  disap-
 pointed  today,  Similarly,  everyone
 in  the  country  is  being  given  the  im-
 pression  today  that  the  panacea  of  all
 our  current  problems  lies  in  the  next
 good  crop,  in  the  next  good  monsoon.
 I  submit  that  it  is  a  part  of  the  pic-
 ture.  What  is  going  to  happen  to  the
 imbalances  that  have  been  created  in
 our  economy?  Who  is  going  to
 challenge  Rs.  800  crores  investment
 that  is  being  committed  to  the  Bokaro
 Steel  Plant?

 Shri  Ranga:  It  is  a  waste.

 Shri  N.  K.  Somani:  When  you
 look  at  problems  from  an  ad  hoc  or
 a  political  view-point,  it  is  bound  to
 eat  into  the  country’s  economy,  The
 prices  are  not  going  to  come  down
 because  our  productivity,  our  national
 output,  ig  not  in  relation  to  our  pro-
 ductive  capacity  today.  What  is  going
 to  happen,  for  instance,  if  we  have  a
 good  monsoon  but  the  industry  is  not
 assured  of  spare  parts,  is  not  assured
 of  adequate  credit  supply  and  is  not
 assured  of  removing  the  anomalies
 that  have  arisen  out  of  devaluation?
 A  little  while  ago,  you  heard  that  the
 Finance  Minister  after  one  full  year
 has  provided  a  little  bit  of  a  remedy
 as  a  part  of  the  follow-up  action  to
 devaluation  which  should  have  been
 taken  one  year  ago.  After  all,  if  there
 is  a  serious  disease,  if  there  is  an  eco-
 nomic  malady,  we  cannot  afford  to
 walt  for  a  period  of  one  year  till  the
 Finance  Minister  wakes  up  to  the
 realities  of  the  sttuation,

 Then,  you  heard  the  day  before
 yesterday,  as  a  defence  of  the  manage-
 ment  about  the  profitability  of  the
 Hindustan  Steel  Ltd.,  the  Stee]  Minis-
 ter  saying  that  the  eight  months  in-
 ventory  was  justified  because  some
 other  public  sector  projects  had  36
 months  inventory.  Is  that  an  answer
 to  our  solution?

 Further,  the  Food  and  Agriculture
 Minister  9  few  months  ago,  wrote  to
 638(  Ai)  LS—].
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 me  that  he  was  personally  looking
 into  the  matter  of  the  colossal  amount
 of  wastage  of  foodgrains  due  to  the
 pests,  rodents,  storage  and  transporta-
 tion.  But  two  days  ago,  his  Deputy
 Minister  said,  “We  have  not  been  able
 to  locate  the  problem.  We  do  not
 know  how  much  quantity  of  fooda-
 grains  is  being  wasted  like  this.”  If
 they  cannot  locate  the  problem,  how
 can  they  diagnose  the  same?

 The  Home  Minister  sayg  that  he  is
 trying  to  contro]  the  situation  ali  over
 the  country.  Doeg  he  not  anticipate
 what  is  going  to  happen  in  West
 Bengal  during  the  Puja  season?  Is  ae
 prepared  for  that?  Does  he  also
 realise  that  the  capital  is  flying  away
 from  West  Bengal  to  the  detriment  of
 the  whole  country’s  economy?  These
 are  the  problems,  If  the  export
 possibilities  have  been  created  ac-
 cording  to  your  export  incentives  and
 export  policy  at  the  beginning  of  the
 year,  you  do  not  record  at  all  the
 fluctuations  and  the  changes  that
 occur  in  the  world  markets  from
 time  to  time.  You  deny  the  export
 incentives  that  are  due  to  the  business
 or  industry  and  yet,  you  expect  them
 to  export  at  par  with  leading  pro-
 ducers  in  the  world,  This,  |  submit,
 is  the  main  problem,  Who  is  going  to
 be  responsible  for  the  better  return
 from  the  public  sector  enterprises!
 The  Finance  Minister  and  the  Plan-
 ning  Minister,  in  the  prestigious
 Annual  Plan  that  has  been  submittca
 the  da:  beforg  yesterday  to  the
 House,  have  stated  that  the  upward
 trend  in  prices  has  once  again  re-
 sumed  from  about  the  middle  of  April
 this  year,  after  this  Government  came
 into  the  seat  of  power,  and  by  the
 end  of  June,  the  index  of  wholesale
 prices  had  moved  up  to  2I7.2  85
 against  202.7  at  the  end  of  March
 which  is  a  little  over  7  per  cent.  All
 this,  I  submit,  is  a  part  of  our  entire
 economic  malady  which  5  afficting
 our  country.  Then  there  are  scme  sug-
 gestions,  T  think  they  are  valuable,
 put  forward  by  this  Government  in
 this  Annual  Plan  of  1967-68,  which
 must  be  urgently  gone  into.
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 The  first  suggestion  of  additional

 resource  mobilisation  ig  in  respect  of
 the  removal  of  food  subsidy  and  the
 Finance  Minister  saya  that  a  good
 crop,  with  its  favourable  impact  on
 foodgrain  availability  and  prices,  will
 create  a  proper  condition  for  the
 withdrawal  of  the  food  subsidy,  The
 Planning  Minister  has  also  hinted  at
 the  possibility  of  the  removal  of  the
 remaining  subsidy  on  fertilisers,  He
 has  also  shown  that  the  Government
 has  to  launch  a  drive,  and  the
 credit  co-operatives  have  to  launch
 a  drive  for  collection  of  and
 revenue  and  other  taxes,  the  arrears
 which  are  long  overdue,  Here  is
 money  which  is  lying  with  you,  here
 is  money  which  is  due  ‘to  you,  Let
 the  food  subskly  be  withdrawn,  let
 the  fertiliser  subsidy  be  withdrawn,
 and  be  given  to  the  minor  irrigation
 projects  of  various  States;  let  wells
 be  energised.  These  are  the  ways
 in  which  we  must  remove  _  these
 anomalies.

 Coming  to  productivity  and  wages
 I  will  just  quote  this.  In  an  Address
 to  the  Trade  Union  Congress  at
 Black  Pool  early  in  September,  1966
 Mr.  Harold  Wilson,  Prime  Minister
 of  U.K.,  observed

 “Increasel  §=money  wages
 without  higher  productivity  will

 ‘be  a  hollow  mockery.”
 This  is  also  a  relevant  factor  in
 our  Indian  economy.  We  canmot  go
 on  giving  hundred  per  cent  neutra-
 lisation  for  the  price  spiralling  which
 is  as  a  result  of  the  unfortunate
 government  policies.  and  the  industry
 and  business  should  not  be  made  to
 suffer  for  that.  Wages  have  at  one
 stage—the  earlier  it  is  done  the
 better  it  would  be—to  be  related  to
 the  productivity  of  labour.  Then
 only  you  will  see  that  the  cost  of
 production  comes  down;  then  only
 you  will  see  that  prosperity  comes
 to  the  nation;  then  only  we  wil  have
 our  abilities  to  export  at  lower  costs;
 then  only  u  solid  and  abiding  founda-
 tion  for  industry  ip  India  will  be
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 laid.  Therefore,  I  come  once  again to  the  premise  that  I  began  with
 when  I  raised  this  problem,

 I  am  very  grateful  to  the  hon.
 Member  for  having  given  this  oppor-
 tunity  to  the  House  to  go  deep  into
 this  problem.  I  hope  that  the  Gov-
 ernment  will  look  into  it  from  the-
 entire  aspect  and  will  see  that  the’
 question  of  the  total  income  policy
 is  related  to  the  realities  of  the  dav
 and  not  based  on  any  doctrinnaire
 consideration,

 Before  ending,  I  will  just  quote  a
 few  lines  from  the  Report  of  the
 Gajendragaikar  Commission.  The
 Gajeniragadkar  Commission  them-
 selves  have  observed:

 “If  the  Government  were  to
 show  by  action  *  and  not  by
 prestigious  documents,  not  by
 doctrinnaire  consideration;  ४
 savs,  and  I  repeat:

 “If  the  Government  were  to  :
 show  by  action  that  they  were
 serious  abvut  controlling  the
 prices  on  an  emergency  basis,
 there  would  be  adequate  res-
 Ponse  from  the  employees  in
 respect  of  this.”

 I  can  assure  them  that  there  will:
 be  adequate  response  from  the  em-
 ployees,  from  the  employers,  from
 the  Parliament  and  from  the  nation
 and  the  society  at  large.  But  let  us.
 first  be  convinced  that  the  Govern-.
 ment  is  honest  in  its  sincerity  and-
 that  it  is  prepared  to  have  a  fresh
 look  at  these  problems,  that  it  is.
 prepared  to  fight  in  a  cumulative
 fashion  to  rid  this  price  spiral  which
 is  eating  into  our  progress.

 Shri  Chintamani  Panigraht
 (Bhubaneswar):  The  monster  of
 rising  prices  today  has  become  a
 matter  of  concern  for  the  entire  peo-
 ple  of  this  country,  and  particularly
 to  those  who  are  wage-earners.  This
 problem  of  rising  prices  cannot  be
 discussed  or  dealt  with  plece-meal
 It  needs  an  integrated  approach.  Tae
 most  urgent  thing  is  the  stabilisation
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 of  prices.  If  we  fail  to  stabilise  the
 prices  and  we  ask  the  workers  and
 the  government  servants  that  their
 wages  should  be  frozen,  we  shall  not
 succeed,  and  I  do  not  think  anybody
 either  on  this  side  of  the  House  or
 on  the  other  side  of  the  House  would
 agree  to  such  a  proposition.

 Taking  into  consideration  all  these
 aspects,  I  believe  the  Finance  Min-
 ister  and  Government  are  trying  to
 evolve  a  kind  of  an  _  integrated
 approach  by  which  this  monster  of
 rising  prices  can  be  really  checked.
 Otherwise,  what  will  happen  is  that
 when  once  the  prices  rise,  the  wages
 also  would  rise,  and  again  the  prices
 would  rise  and  again  the  wag
 would  rise,  and  this  would  go  on  in

 a  vicious  spiral.  People  have  begun
 to  have  a  kind  of  disbelief  as  to
 whether  Government  would  really  be
 in  a  position  to  check  the  prices.
 Therefore,  whatever  action  may  be
 taken  in  the  coming  months,  the
 people  must  at  least  have  the  confi-
 dence  in  the  measures  that  ure  taken
 and  they  must  be  put  into  effect  at
 least  at  some  points  so  that  the  ever-
 increasing  prices  can  be  cheked,  at
 least  so  far  as  the  essential  commo-
 dities  are  concerned,

 I  was  just  looking  into  the  rising
 figures  of  the  consumer  price  index
 number  for  working  classes.  I  am
 amazed  to  fing  that  in  almost  all
 parts  of  the  country  this  number  has
 been  increased.  It  was  240  in
 January  in  some  place  but  it  went
 up  to  280  in  May,  and  still  it  48
 rising.  In  June  also  it  had  risen  and
 in  July  also  it  has  been  rising.  In
 Silchar,  it  was  197  before  and  it  had
 gone  up  to  220.  In  Cuttack,  in
 Berhampore,  in  Gauhati  and  other
 places  also,  the  consumer  price  index
 numbers  for  the  working  classes  have
 risen  very  fast.  The  question  before
 us  now  is  this.  When  the  consumer
 price  index  numbers,  are  rising  80
 fast.  can  we  simply  ask  the  workers
 to  agree  to  a  wage  freeze,  as  my  hon.
 friend  Shri  N.  K.  Somani  was  just
 trying  to  suggest  when  he  said  that
 the  pujas  were  coming  and  50  on?
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 What  he  was  driving  at  was  this,
 namely  that  since  the  pujas  were
 coming,  the  working  class  population
 would  demand  greater  bonus  ctc.  be-
 cause  the  puja  period  ig  the  usual
 period  when  they  bargain  and  get
 more  money  from  the  employers,  and,
 therefore,  that  kind  of  an  apprehen-
 sion  is  there.

 When  we  try  to  deal
 problem  we  should  remember  the
 large-scale  unemployment  in  our
 country  today.  According  to  the
 latest  assessment  of  the  Planning
 Commission.  the  total  number  of  un-
 employed  today  ig  about  0  million,
 7  million  in  the  rural  areas  and
 about  2.5  million  in  the  urban  areas.
 So,  there  is  a  rising  tempo  of  the

 with  this

 unemployment  problem,  As  regards
 educateq  unemployment,  there
 are  8  lakhs  of  matriculates  and
 under-graduates,  one  Inkh  graduates
 and  post-graduates,  and  wver  5000
 engineering  graduates  without  jobs.
 When  that  is  the  position  today,
 naturally,  we  want  to  provide  more
 employment  to  the  people.  At  the
 same  time,  we  want  to  check  the
 rising  prices  also.  Therefore,  it  is
 high  time  we  should  think  of  an
 integrated  policy  without  any
 further  delay.

 a

 Mr,  Chairman:  The  hon.  Member
 should  try  to  conclude  now.

 Shri  Chintamani  Panigrahi:  I  have
 just  a  few  suggestions  to  make.

 Mr.  Chairman:  J  am  following  him
 very  closely,

 An  Hon,  Member;  Because  of  the
 puja?

 Mr.  Chairman:  I  am  always  devot-
 ed  to  puja.

 Shri  Chintamani  Panigrahi:  What
 is  the  present  crisis  that  is  being  so
 much  talked  about?  To  my  mind,  the
 present  stagnation  in  industries  is
 given  too  much  of  publicity.  I  do  not
 agree  with  some  of  my  hon.  friends
 here  when  they  say  that  there  is  a
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 complete  recession  in  the  country  so
 far  as  industrial  development  is
 concerned,

 Wage  Freeze

 Therefore,  I  say  there  has  been  too
 much  publicising  in  this  country  of
 recession.  For  what  purpose?  I  say
 it  is  a  calculated  move  to  pressurise
 the  Government  and  people  of  the
 country  to  give  up  the  entire  concept
 of  planning,  to  give  up  efforts  at
 unearthing  black  money,  to  give  up
 getting  more  and.  more  ‘tax  from
 private  industry  and  to  throttle  the
 proposed  control  over  banks,  nationa-
 lisation  of  general  insurance  and  also
 nationalisation  of  foreign  trade,  This
 is  a  kind  of  game,  a  conspiracy  to
 achieve  these  objectives.

 Some  people  have  been  saying  that
 the  banks  because  ofthe  new  policy
 af  Government  have  curtailed  credit.
 They  complain  that  they  do  not  get
 credit  for  private  industry.  But  look
 pt  the  figures  of  advances  to  indus-
 tries  by  banks.  As  on  3lst  March
 1964,  scheduled  commercial  banks
 advanced  Rs.  ‘1104.40  crores;  as  on
 S)st  March  1966,  they  have  advanced
 Rs.  509.79  crores;  in  July  this  year,
 it  has  gone  up  by  Rs.  355  crores.  Of
 course,  the  credit  is  selective;  it
 should  be.

 My  suggestion  is  that  every  indus-
 try  in  the  country  must  have
 workers’  councils.  These  councils
 must  look  into  the  accounts.  Once  they
 are  taken  into  confidence,  they  will  try
 to  economise.  Of  course,  there  must
 be  a  limit  to  the  rate  of  profit.
 During  the  last  twenty  years,  umier
 a  kind  of  protection  from  Govern-
 ment,  private  industries  have  grown
 up.  They  have  been  day  in  and  day
 out  abusing  the  public  sector.  It  is
 to  their  misfortune  that  now  Govern-
 ment  have  stopped  placing  orders
 arxi  there  is  this  crisis.  Out  of  the
 annua]  spending  of  Rs.  6.000  crores,
 namely  Rs.  4500  crores  have  been
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 by  way  of  orders  placed  with  private
 engineering  industries,  chemical
 industries  and  so  on  for  purchase,
 They  have  been  the  beneficiaries  of
 these  orders.  When  there  has  been
 a  little  tightening  of  this  expendi-
 ture  because  of  the  present  economic
 conditions,  because  of  financial
 stringency,  they  raise  a  hue  and  cry.

 It  is  time  that  every  industry  in
 the  country,  in  the  public  sector  and
 in  the  private  sector  as  well  orga-
 nise  workers’  councils.  If  necessary,
 they  must  also  forgo  the  margin  of
 profit  for  some  time  and  the  profit
 should  not  be  calculated  at  every
 point  of  production.  And  overall
 percentage  of  profit  should  be  calcu-
 lated.  The  margin  of  profit  should
 be  limited  to  3  or  6  percent  so  that
 the  workers  will  have  more  and
 more  incentive  to  work,  they  will  co-
 operate  in  effecting  economies,  and
 wasteful  expenditure  can  be  checked
 and  cost  of  production  cut  down.  In
 the  last  twenty  years,  with  all  these
 facilities  given  by  Government  to
 private  industry,  they  have  not  been
 able  to  supply.  goods  to  the  con-
 sumers  at  a  cheap  rate.

 So  far  as  the  engineering  indus-
 tries  are  concerned,  they  have  got  the
 capacity  of  nearly  Rs.  34  crores
 worth  of  production.  They  must  try
 to  maintain  themselves  without
 depending  more  on  easy  government
 orders.  Thev  should  reduce  their
 cost  of  production  so  that  they  can
 be  competitive  and  help  boost  ex-
 ports  withowt  denending  only  on
 internal  consumption.

 Therefore.  at  the  present  moment.
 any  ides  of  freezing  salaries  and
 wages  of  -overnment  employees  or
 of  the  working  class  cannot  solve  the
 problem:  on  the  other  hand,  it  will
 aerentiuote  —  it,  Therefore,  there
 should  he  om  interrated  policy  de-
 visel  which  will  take  into  account
 all  theca  ncnects,  profits,  wages,
 dividends  =  enst  of  production  and
 other  thines.
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 Shri  5.  M.  Bamefjee  (Kanpur):  I
 am  grateful  to  the  hon.  member  who
 has  tabled  this  most  timely  resolu-
 tion  on  wage  freeze.

 You  remember  that  a  news  item
 appeared  in  many  of  the  newspapers
 in  Delhi  and  particularly  in  the
 Times  of  India,  it  was  covered  by
 the  PTI,  on  24th  July,  ‘1967,  and  its
 heading  was  “Integrated  plan  to
 freeze  wage-price  is  almost  ready”.  I
 wanted  to  raise  this  question  here,
 and  I  wanted  a  reply  from  the  hon.
 Deputy  Prime  Minister,  who  is  the
 Finance  Minister  of  this  country,  and
 I  wanted  him  either  to  confirm  or
 deny  this  report.

 The  report  reads:

 “The  Government  of  India  is
 unlerstood  to  be  actively  con-
 sidertng  af  integrated  scheme  to
 achieve  price  stability  compris-
 ing  measures  of  discipline  both
 in  respect  of  prices  and  wages
 applicable  to  the  public  and
 private  sector  alike.  The  packet

 -of  measures  envisaged  includes
 the  deferment  of  increment  in
 dearness  and  other  allowances  in
 both  Government  and  private
 sector  employees  till  the  end  of
 the  current  financial  year,  {.e.
 Mareh,  1968."

 It  further  says:

 “The  complicated  exercise  at
 the  official  level  is  nearing  com-
 pletion.  Subject  to  the  Union
 Cabinet’s  approval,  the  Deputy
 Prime  Minister  and  Finance  Min-
 ister,  Shri  Morarji  Desai,  is
 expected  to  outline  the  plan  in
 Parliament  béfore  it  adjourns  by
 the  middle  of  next  month.”

 It  has  been  mentioned  in  this
 House  that  many  of  the  Chief  Min-
 isters  have  suggested  ‘at  the  Chief
 Ministers’  conference  that  there  should
 be  a  wage  freeze.  I  speak  from  per-
 sonal  knowledge  as  far  as  the  Chief
 Minister  of  U.P,  is  concerned,  and  hfs
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 present  victory  shows  he  never  sug-
 gested  a  wage  freeze,  What  he
 suggested  was  that  when  the  Centre
 raises  the  dearness  allowance  uf  the
 Central  Government  employees,
 obviously  it  has  repercussiuns  vit
 the  State  Government  employees,
 because  I  am  one  of  those  who  feel,
 sincerely  feel,  seriously  feel,  that
 there  should  be  no  difference  in  the
 matter  of  dearness  allowance  at  least
 between  a  State  Government  em-
 ployee  and  a  Central  Government
 employee  in  the  same  city,  because;
 if  potato  is  available,  say,  at  50  paise
 per  kilo,  a  State  Government  em-
 ployee  cannot  go  to  the  shop  and  say
 that  he  is  working  under  Charan-
 singhji  and  therefore  he  should  be
 given  ‘at  25  paise.  This  is  illogical.
 That  was  the  main  thing.  The
 Chief  Minister  expected  some  finan-
 cial  and,  rather  some  subsidy  frum
 the  Centre.  That  was  one  of  the
 reasons  he  said  that  if  you  increase
 the  dearness  allowance  of  the  Central
 Government,  he  will  have  to  do  it.
 Many  of  the  State  Governments,  es-
 pecially  the  non-congress  govern-
 ments  have  declared  that  there  will
 be  parity  in  the  matter  of  dearness
 allowance  between  the  Central  Gov-
 ernment  and  the  State  Government
 employees,  and  we  must  congratu-
 late  them.  So,  there  was  no  sugges-
 tion  like  that.  Rather,  it  was  sug-
 gested  by  the  Finance  Minister  I  am
 told,  that  he  could  not  resist  the
 pressure,  if  they  wanted  to  resist  the
 pressure,  they  could  do  it  What  he
 meant  by  resisting  pressure  was  that
 he  was  uneble  to  resist  the  pressure
 because  the  Central  Government  em-
 ployees  agitated  regarding  full
 neutralisation  of  the  rise  in  the  cost
 of  living,  and  the  Gajendrgadkar
 Commission  was  appointed,  Mr.
 Gajendragadkar  was  no  Irsc  a
 person  than  the  ex-Chief  Justice  of
 India.  When  this  commission  was
 appointed,  there  was  vehement
 opposition  about  its  terms  of  refer-
 ence,  but  still  some  of  us  decided  to
 participate  in  the  deliberations  and
 give  all  co-operation  te  Mr.  Gajend-
 ragadkar  in  this  partiewlar  jo.
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 [Shri  8.  M.  Banerjee)
 The  report  of  the  Gajendragadkaz

 Commission,  certain  portions,  were
 read  by  my  young  but  very  learned
 friend  Mr.  Somani.  Some  of  ihe
 portions  we  agree  to.  We  do  not
 agree  even  with  the  report  because
 that  has  given  neutralisation  only  in
 the  case  of  one  set  of  employees,  the
 lowest  paid  employees,  Rs.  70-l09.
 Ninety  per  cent  neutralisation  is
 suggested  only  in  one  case—class  IV
 employees.  He  has  not  suggested  90
 per  cent  neutralisation  in  the  case  of
 class  III  employees,  drawing  Rs.  110-
 180,  LDCs,  the  most  troubled
 section,  called  the  lower  middle
 class.  We  were  opposed  to  his  report.
 We  want  a  discussion  and  fresh
 arbitration.  But  even  that  report  is
 not  accepted  by  the  government  on
 the  ground  that  it  is  not  possible  for
 the  government  to  pay  Rs,  62  crores.
 It  is  withholding  D.A.  from  February
 987  on  the  basis  of  85  points,  from
 June  967  on  the  basis  of  95  points.
 Long  live  this  government,  if  it
 remains  in  power.  The  report  says
 that  there  should  be  pay  revision
 once  the  index  reaches  235  points.
 The  terms  of  reference  of  the  Gadgil
 ‘commission  was  whether  the  DA  has
 come  to  stay  in  the  country.
 Mr.  Gadgil  is  no  more  with  us.
 Khandubhai  Desai  and  others  were
 members  of  that  commission  and  If
 also  tendered  evidence.  Mr,  Gadgll
 eame  to  the  conclusion  that  DA  had
 come  to  stay.  Even  the  first  pay
 mission  envisaged  that  the  prices
 might  stabilise  after  the  cessation  of
 hostilities  at  165—170  ‘But  that
 expectation  was  not  fulfilled.  This
 government  has  been  unable  to  hold
 the  price  line  after  independence.
 This  government  does  not  want  to
 pay  D.A.  even  on  the  basis  of  the
 commission’s  recommendations.  They
 are  weeping  that  they  will  not  be
 able  to  find  Rs.  32  crores  today.
 Today  when  I  speak  here  another
 slab  is  due  to  be  given  to  the  central
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 government  employees.  It  is  unfair
 Legitimately,  legally  and  morally
 also  they  should  find  this  Rs.  20
 crores.  and  they  will  have  to  pay  it.
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 There  is  the  question  of  recession  in
 the  country.  It  has  not  been  denied
 by  them.  While  replying  to  the
 debate  on  the  Finance  Bill,  Shri  Desai
 said  that  there  should  be  more  effi-
 ciency  and  people  should  work  more;
 he  complained  that  people  did  not
 work,  People  do  work  in  this
 country.  Otherwise,  how  is  the
 government  functioning?  The  entire
 government  is  run  by  the  LDCs  and
 UDCs.  If  you  find  out  who  the  first
 man  to  sign  on  a  file  was,  it  will  be
 the  LDC;  ultimately  Mr.  K.  C,  Pant
 or  Mr.  Bhagat  or  anybody  else  will
 sign.  There  is  a  saying  in  Urdu:

 “भ्रमर  मुंगो  की  कलम  से  लिब  दिया
 गया  है  तो  नासूर  बन  कर  खड़ा
 हो  जाएगा  ।  कीमती  आदमी  की
 टालने  का  हिम्मत  नहीं  होगें। ।"

 If  a  clerk  writes  with  his  pen  some-
 thing  on  a  file,  nobody  can  possibly
 change  it,  even  the  minister  cannot
 change  it.  I  was  wanting  a  discus-
 sion  on  this  subject  and  I  would
 request  you  to  give  some  time  to
 speak  on  this.  They  want  to  have  a
 wage  freeze  and  in  today’s  paper
 there  is  a  proposal  to  pay  the  DA’  in
 the  form  of  cash  bonds,  No  govern-
 ment  employee  or  even  a  private
 sector  employee  is  going  to  have
 confidence  that  the  present  central
 government  will  not  topple.  This  is
 the  age  of  toppling  governments,
 U.P.  has  already  survived  but  you
 are  losing  in  M.P.  Today  the  House
 had  been  adjourned  in  Bhopal  on  a
 flimsy  ground  for  two  days.

 Shri  A.  S.  Saigal  (Bilaspur):  It
 was  for  giving  a  ruling  by  the  Speaker
 and  for  this  reason  the  House  काक
 adjourned,

 Shri  8.  M.  Banerjee:  The  toppling
 of  the  M.P.  government  will  not
 affect  Mr.  3.  s.  Saigal  here.

 Mr.  Chairman:  ‘Your  five  minutes
 should  be  put  to  the  least  use
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 Shri  s.  M.  Banerjee:
 they  must  have  the  compulsory
 deposit.  Why  was  that  compulsory
 deposit  scheme  scrapped?  Though  it
 was  meant  to  save  something,  it  was
 found  to  be  impracticable.  What  is
 to  be  saved?  Today,  when  this  Gov-
 ernment  in  20  years  has  not  been
 able  to  check  the  prices  or  hold  the
 price  line,  this  Government  is  not
 morally  justified  to  ask  the  Govern-
 ment  servants  to  tighten  their  belts
 further.  I  am  sure  that  if  the  DA
 Commission’s  report  is  not  properly
 discussed,  there  will  be  difficulties.
 What  was  the  reply  of  the  hon,  Fin-
 ance  Minister,  when  the  employees’
 representations  wanted  to  meet  him;
 all  of  us  signed  it.  His  reply  was
 that  the  Government  is  already
 aware  of  the  views  of  the  employees
 on  these  recommendations  and  so  no
 useful  purpose’  was  likely  to  be
 served  by  a  personal  discussion  with
 the  Deputy  Prime  Minister  at  this
 stage.  The  Deputy  Prime  Minister
 added:

 He  said  that

 “If  however  your  deputation  is
 keen  to  meet  the  Deputy  Prime
 Minister  in  spite  of  what  is
 stated  above,  you  come  to  see
 him  on  8th  August  Pam

 After  all,  Sir,  the  Deputy  Prime
 Minister  is  not  Qutab  Minar  or  Red
 Fort.  We  are  interested  to  discuss
 the  matter  with  him.  He  is  not  an
 exhibit.  We  want  to  discuss  the
 entire  matter  with  him.  He  refuses  to
 discuss  the  matter  with  them.

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.

 Shri  8,  M.  Banerjee:  I  would  only
 take  one  more  minute  and  I  shall
 have  done.  I  support  this  resolution.
 I  would  request  the  hon.  Minister
 to  take  steps  in  this  regard.  Shri
 K.  C.  Pant  is  here  and  the  Minister
 of  State  in  the  Ministry  of  Lapour,
 Shri  L,  N.  Mishra  in  also  here.  Shri
 L.  N.  Mishra  said  in  reply  to  a  ques-
 tion  that  he  is  not  going  to  make  any
 ‘wage  freeze.
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 The  Minister  of  State  in  the  Min-
 istry  of  Labour,  Employment  and
 Rehabilitation  (Shri  L.  N.  Mishra):
 I  still  hold  to  that  statement.

 Shri  8.  M.  Banerjee:  So,  iba
 Cabinet  is  divided.  It  started  from
 the  Deputy  and  it  has  gone  up  to  the
 top.  I  would  only  point  out  that
 the  Labour  Minister  is  opposed  to  the
 wage  freeze.  But  the  Finance  Min-
 ister  thinks  that  under  a  given
 circumstance,  they  should  have  this
 cash  bond.  What  is  this?  They  do
 not  know  what  is  happening.  This
 is  going  to  result  in  a  big  strike  in
 the  country.  The  Central  Govern-
 ment  employees  are  going  to  march
 towards  Safdarjung  Lane,  to  the
 hon.  Prime  Minister's  house,  on  the
 3rd  August,  987  with  the  request...

 Mr.  Chairman:  Qutab
 Minar!

 So,  not  to

 Shri  S.  M.  Banerjee:  No,  Sir.  We
 all  hold  her  in  high  esteem.  So,
 what  I  am  saying  is  that  they  will
 march  there,  in  deputation,  to  meet
 her  in  deputation  and  request  her  to
 persuade  the  hon.  Finance  Minister
 to  see  reason.  The  other  day,  the
 hon.  Finance  Minister  salg  “I  do,  not
 refuse  to  see  anybody.”  But  then  |
 laughingly  said  he  refused  to  see
 reason!  So,  Sir,  in  all  seriousness  T°
 say,  that  the  all-India  Trade  Union
 Congress  to  which  I  belong  has  taken
 a  decision  that  any  wage  freeze  at
 this  hour,  when  there  is  a  race
 between  hunger  and  anger,  when
 there  is  a  race  between  starvation
 and  famine,  when  the  wages  have
 fallen  below  1947  level,  if  there  is
 going  to  be  wage  freeze,  it  will  be
 wrong,  and  that  there  will  be  a
 general  strike  and  nobody  then  can
 rave  it.  I  am  not  saying  it  in  a
 threatening  spirit.  I  really  appeal
 to  the  Government  through  you  to
 evold  that  situation  and  Jet  us  bulld
 the  country.

 Shri  EK.  BR.  Ganesh  (Andaman  and
 Nicobar  Islands):  Mr.  Chairman,  Sir,
 this  proposal  of  the  wage  freeze  now
 being  actively  considered  by  the,
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 {Shri  K.  R.  Ganesh]
 Finance  Minister  is  a  proposal  which
 an  my  humble  opinion  is  fraught  with
 serious  consequences,  because  it
 affects  the  most  organised  sector  ul
 the  Indian  people,  that  is,  the  orga-
 nised  working  classes  and  the  Gov-
 ermment  employees.  As  we  know,  all
 trade  union  organisations  in  this
 country  are  opposed  to  a  wage  freeze.

 An  hon.  Member:
 INTUC.

 Including  the

 Shri  K.  R.  Ganesh:  Yes;  includiay
 the  INTUC,  as  the  hon.  Member  says.
 We  also  knew  that  in  the  past  when
 this  matter  was  brought  in  Parlia-
 ment  and  in  other  platforms,  many
 leading  spokesmen  of  the  Govern-
 ment  had  also  opposed  it,  because  as
 my  friend  Shri  Panigrahi  pointed  out,
 there  cannot  be  control  of  wages  un-
 leas  there  is  an  integrated  policy
 with  regard  to  income  and  prices,  It
 has  been  pointed  out  here  that  prices
 have  been  increasing  and  the  basic
 problem  before  the  Indian  people  is
 one  of  spiralling  prices.  We  have
 failed  to  check  the  price  increase  in
 the  past  and  I  feel  that  whatever
 measures:  we’  may  adopt  we  will  fail
 to  check  the  price  increase  in  future
 because  the  checking  of  price  increase
 will  require  an  absolutely  alterna-
 tive  policy.  We  know  wages  in  India
 are  about  the  minimum  Ievei  and  not

 ‘even  fair  wages  are  given  to  the
 workers.  Nearly  all  the  trade  unions

 ‘in  ‘the  country  have  demanded  full
 neutralisation  of  the  increase  in  the
 cost  of  living  index.  At  such  a  time
 if  there  is  freeze  in  wages,  it  will
 mean  that  we  will  be  putting  the
 workers  and  the  middle-class  em-
 ployees  almost  at  starvation  level.

 It  has  been  pointed  out  by  the
 Swatan‘ra  Party  spokesman  that  pro-
 ductivity  must  be  related  to  the
 wages  paid.  Such  a  thing  may  be
 suitable  for  advanced  countries  where
 high  wages  are  paid  to  workers,  but
 it  cannot  be  applied  to  India,  where
 in  spite  of  the  gains  made  during  the
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 last  20  years,  the  worker  ig  still  get-
 ting  a  wage  which  is  at  a  minimum
 leve]  and  which  is  being  siphoned  off
 by  higher  prices  going  to  the  pockets
 of  indus-rialsts,

 We  are  proud  of  this  concession
 which  the  Indian  worker  has  won
 after  protracted  fight,  namely,  link-
 ing  of  wages  and  DA  with  cost  of
 living.  Freezing  that  concession
 would  be  a  retrograde  step.  It  will
 mean,  whatever  progressive  aspec:s
 in  the  Indian  labour  laws,  that  will
 be  eliminated.  The  example  of  UK
 is  pointed  out  where  wage-freeze  and
 income-freeze  policy  has  been  pur-
 sued.  The  position  in  UK  is  comple-
 tely  different.  There  the  worker  gets.
 a  wage,  which  is  not  a  minimum
 wsge,  but  which  is  a  higher  wage.
 Any  freezimg  of  that  wage  does  not
 depreciate  his  standard  of  living  at
 that  given  moment  of  time,  But
 the  Indian  worker  cannot  be  compa-
 red  with  the  UK  worker.  Even  in
 UK  there  has  been  a  tremendous  op-
 position  to  their  wage  policy.  We
 know  one  of  the  trade  union  leaders
 resigned  from  the  Government,  there.
 I  had  been  abroad  and  I  saw  that
 the  British  trade  union  movement
 demanded  from  the  British  parlia-
 mentarians  that  those  who  were  elec-
 ted  with  the  help  of  the  British  Trade
 Union  Gongress  must  be  faithful  to
 the  working  class.

 We  are  having  jnflations,  food  short-
 age  and  recession.  Over  and  above
 this,  if  we  have  a  wage-freeze  you
 can  imagine  what  will  be  the  picture
 of  this  country.  This  mtust  be  taken
 seriously,  that  the  most  organised
 section  of  the  Indian  public,  the
 working  class  amd  the  middle-class
 employees  will  never  accept  this.  I
 do  not  think  my  hon.  friends  on  that
 side  are  giving  a  threat  to  the  Govern.
 ment,  because  it  will  not  be  possible
 for  ६  to  control  the  working  class.
 Afte:  ving  won  this  concession  of
 linking  DA  with  the  cost  of.  living.
 after  fighting  for  20  years,  I  do  not
 think  the  working  class  will  accept
 this  wage-freeze.  Any  trade  union
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 worker,  worth  his  name,  either  on
 this  side  or  that,  wi.l]  find  it  impossi-
 ble  to  satisfy  the  working  class  if  this
 is  done.

 Therefore,  Sir,  I  congratulate  our
 hon,  friend,  the  hon.  Member  over
 there,  who  has  given  this  opportunity
 to  us,  for  having  broaght  forward
 this  resolution,  so  that  the  Finance
 Ministry  may  know  the  opinion  of  a
 large  section  of  this  hon,  House.

 It  has  been  said  by  one  hon.  Mem-
 ber  on  that  side  that  our  panacea  for
 all  evils  is  the  rains.  To  them  the
 panacea  for  all  the  evils  of  this  coun-
 try  is  that  we  should  cut  down
 Bokaro,  we  should  cut  down  the  pub-
 lic  sector,  we  should  jeopardise  all
 developmen:  in  our  country  and  we
 should  hand  over  this  country  to
 heavy  foreign  investment.  Sir,  if  an
 alternate  policy  is  necesasry;  the  al-
 ternate  policy  can  only  be  that  we
 have  to  produce  consumer  goods  in
 the  public  secior  so  that  cheaper  con-
 sumer  goods  would  be  available;  the
 alternate  policy  can  be  to  control  the
 prices  at  least  of  basic  essential  com-
 modities;  the  alternate  policy  can  be
 to  nationalise  banks,  to  nationalise
 export-import  trade,  to  nationalise
 general  insurance,  to  hit  back  and
 break,  this  hidden  sector  pf  our  ece-
 nomy.

 Shri  N.  C.  Chatterjee  (Burdwan):
 Sir,  you  and  I  come  from  Bengal  and
 we  are  deeply  perturbed  over  what
 is  happening  in  Naxalbari.  That  is
 a  difficult  area  from  the  strategic
 point.  of  view  and  a  very  sensitive
 area.  In  that  area  both  democracy
 and  stable  government  were  in  peril.
 But,  Sir,  the  greater  danger  is  the
 rising  spiral  of  prices  of  essential
 commodities  in  West  Bengal  and  other
 places.  How  to  check  that?  Unless
 you  check  that,  I  think  this  talk  of
 wage  freeze  is  abeolute  moonshine  and
 it  is  not  proper.  The  pther  day,  Shri-
 mati  Sucheta  Kripalani  delivered  28
 very  thoughtful  speech.  She  strongly
 oOppused  wage  freere.  She  very  per-
 tinently  pointed  out  what  is  the  mean-
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 ing  of  wage  freeze.  Unless  there  is
 price  freeze,  unless  you  can  control
 the  rising  spiral  of  prizes,  it  is  abso-
 lutely  absurd  to  talk  of  wage  freeze,
 it  will  be  really  adding  insuli  to
 injury  and  doing  great  injustice  to.
 the  low-paid  staff  both  in  the  Govern-
 ment  departments  and  also  in’  the
 industrial  sector,  Theréfore,  it  is
 clear  that  responsib'e  men  are  also
 opposing  it  apart  from  ordinary  trade
 unions,

 Even  after  passing  the  Finance  Bill
 we  have  got  to  tackle  this  problem.
 We  are  happy  that  this  resolution  has
 been  moved  at  a  very  opportune  mo-
 ment  when  we  should  fix  our  atten-
 tion  on  this  serious  problem.  Why
 are  we  saying  that  this  wage  freeze
 which  has  becn  passed  at  the  Con-
 ference  of  Chief  Ministers  is  not
 giving  a  correct  lead  to  India?  Why
 are  we  opposing  it?  We  are  opposing
 it  on  this  ground  that  really  the  real
 wages  have  gone  down  although  no-
 minal  wages  have  gone  up.  Rs.  5B.
 was  the  salary  that  the  lowest  paid
 man  in  a  government  department  got.
 Today  he  gets  Rs.  128.

 An  hon,  Member:  Rs.  17.  °

 Shri  N.  0,  Chatterjee:  I  was  told
 it  was  Rs.  123.  Whether  it  js  Rs.  123
 or  Rs.  17,  it  does  not  matter,  But
 does  he  get  what  he  used  to  get  in
 947  for  Rs.  55?  He  does  not.  There-
 fore,  it  is  really  a  question  of  not
 merely  squeezing  out  or  giving  this
 cash  wiiges  freete,  What  about  th-
 real  wages?  I  think  Shri  Banerjee
 was  very  indignant  and  he  shouted
 for  the  poor  paid  staff.  Why?  Be-
 cause  they  are  not  getting  even  the
 minimum  which  they  used  to  get  on
 the  salary  they  used  to  earn  in  1947,
 You  have  raised  the  salary  from  Rs.
 55  to  23  or  !7—a  little  over  l00  per
 cent.  But  you  know  the  basic  index
 of  price  from  00  has  become  299.

 Three  times  the  price  index  has  gone
 up  and  your  wages  have  gone  up
 only  700  per  cent  or  a  little  more
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 [Shri  N.  C.  Chatterjee]
 than  that.  The  resu:t  is  that  the
 poorly  paid  s.aff  is  suffering  inten-
 sely.

 Sir,  4  had  the  privilege  to  appear
 before  Mr.  Justice  Gajendragadkar
 when  he  was  a  Judge  of  the  Supreme

 ‘Court,  also  when  he  was  a  Judge  of
 the  Bombay  High  Court  and  also
 when  he  was  the  Chief  Justice  of
 India  for  many  years,  You  could
 not  get  a  more  sympathetic  Judge;
 industry,  specially  labour,  could  not

 .get  a  more  sympathetic  Judge  than
 -Mr.  Justice  Gajendragadkar.  Actually,

 he  used  to  plead  even  when  on  the
 Bench  for  socio-economic  justice.  He
 specially  used  to  go  out  of  his  way
 to  help  poor  downtrodden  labour.

 ‘That  was  his  outlook.  With  that  out-
 look  what  has  he  recommended?

 My  hon,  friend,  Shri  Banerjee,  has
 igiven  you  the  figures.  He  has  recom-
 mended  90  per  cent  neutralisation

 ‘only  for  people  who  are  getting  from
 Rs,  70  to  Rs.  09  and  only  70  per  cent
 ‘neutralisation  for  people  getting  Res.
 3]0  to  Rs.  180.  What  we  are  pleading
 is  that  it  is  really  too  low.  But  it  will
 be  unfair  to  sabotage  this  Gajendra-
 gadkar  Commission  Report.  Actually

 people  getting  Rs.  70  to  Rs,  80—the
 so-called  middle  class—are  really  the
 starving  people,  men  with  a  family,
 with  children  to  educate,  paying  doc-
 tors’  bills  and  other  things.

 What  is  Rs.  80  now-a-days?  With
 the  spiral  going  up  it  is  absolutely
 ‘essential  that  at’  least.  the  -Gajendra-
 gadkar  Commission  Report  should  be
 implemented  without  any  delay.  Fran-
 ly  speaking,  it  is  even  worse  from
 ‘the  worker's  point  of  view  than  Jus-
 ‘tice  Jagannatha  Das  Commission  Re-
 port.  He  gave  a  little  more  neutrali-
 sation.  I  am  not  pleading  for  cent
 per  cent  neutralisation  in  every  case.
 ‘That  is  not  possible,  I  know.  But  you
 must  have  some  relation  between  the
 nominal  wage  and  the  real  wage.
 When  the  spiral  steadily  goes  up,
 ‘what  Is  the  good  of  saying  wage
 freezeT
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 First  of  all  please  have  price  freeze
 and  then  talk  of  wage  freeze.  If  you
 cannot  secure  that,  if  you  cannot  con-
 trol  black  many,  if  you  cannot  control
 the  banks  giving  out  money  accord-
 ing  tu  the  dictates  of  big  capital,  it  is
 no  good  merely  saying  wage  freeze.
 That  will  no!  be  proper.  That  will
 not  be  desirable.  That  will  be  thorou-
 ghly  unfair.  That  will  be  discrimina-
 tion.

 6.43  hrs.

 (Mr.  SPEAKER  in  the  Chair,]

 Mr  Justice  Gajendragadkar  has  also
 remarked  very  pertinently  that  you
 must  secure  price  stability  before  you
 have  anything  else.  We  must  secure
 that  before  we  talk  of  wage  freeze.
 Unless  you  have  that  basic  factor  of
 price  stability,  it  will  be  absolutely
 useless,  a  bit  dangerous,  thoroughly
 unfair  and  inhuman  to  talk  of  wage
 freeze  because  that  will  be  really
 hitting  the  poor  people  harder.

 I  know,  Mr.  Wilson,  the  British
 Premier,  has  said  about  wage  freeze.
 But  what  is  the  good  of  quoting  the
 British  Premier  in  this  House?  They
 are  talking  of  real  wages.  It  is  not
 nominal  wages  they  are  talking  of.
 There  is  nod  discrepancy  between  no-
 minal  wages  and  real  wages  there.
 There  is  no  price  spiral  like  this
 there.  Ofcourse,  prices  have  risen
 but  the  condition  there  is  basically
 different.  Therefore  when  he  says  “I
 will  not  allow  any  wage  increase  un-
 less  there  is  efficiency  increase,  unless
 I  see  that  they  contribute  more,  un-
 Jess  I  find  that  industry  and  labour
 are  doing  their  duty;  I  am  thoroughly
 against  it”.  it  is  different.  I  say  that
 that  is  not  the  standard  which  can  be
 applied  here.  Our  perspective  shoul
 be  different.  a

 When  I  went  to  the  Finance  Minis.
 ter  the  other  day  leading  the  dele-
 gation  on  behalf  of  the  Supreme
 Court  Bar,  he  told  me,  “Mr,  Chat-
 terjee,  I  never  change;  therefore,  I
 am  not  golng  to  respong  to  yotr
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 appeal  to  cut  out  thig  22  per  cent
 cut  at  source  for  every  professional
 fee”.  You  know,  Sir,  in  the  Fin-
 ance  Bill  there  was  a  provision  with
 regard.to  lawyers,  doctors,  archi-
 tects,  engineers,  accountants  and  all
 Professional  men  that  there  will  be
 a  22  per  cent  cut  at  the  very  source
 in  rspect  of  every  payment  of  fees.
 We  pointed  out  that  it  was  wrong.
 fam  very  happy  to  say  that  al-
 though  he  told  me  that  he  seldom

 vhanges  and  although  he  has  a  re-
 utation  for  rigidity  and  also  obdu-
 racy,  the  Finance  Minister  has  dele-
 ted  that  clause  to  the  great  relief  of
 all  professional  men  _  throughout
 India—not  merely  Supreme  Court
 lawyers,  not  only  men  of  law  but  all
 doctors,  engineers,  accountants,

 chartered  accountants  etc.  He  hus
 ‘done  the  right  thing.  I  hope,  he  will
 give  up  his  rigidity—Government  will
 give  up  its  obdurate  attitude  with  re-
 gard  to  wage  freeze,  Tackle  it  pro-
 ‘perly;  look  at  it  from  proper  pers-
 ‘pective.  What  are  they  demand-
 ding?  Are  they  demanding  some-
 thing  more?  No.  They  are  only
 saying,  “Give  us  what  we  used  to
 get  before;  give  us  that  stuff  which
 द...  used  to  get  before  independence.”
 ‘The  prices  have  gone  up.  You  can-
 not  contro]  them.  Pathetic  ineom-
 petence  and  inefficiency  in  controll-
 ing  the  rise  in  prices  is  the  real  trou-
 ‘ble.  It  is  a  humane  question.  It  is
 not  a  question  of  pampering  them:
 It  ig  a  question  of  giving  them  the
 ‘barest  minimum.

 I  think,  this  Resolution  demands
 the  support  of  all  sections  of  the
 House  irrespective  of  parties  or
 groups  or  other  party  loyalties,  I
 hope  the  hon.  Minister  will  also  give
 us  some  hope  that  the  Gajendragad-
 kar  Commisison’s  Report  will  be  im-
 plemented  and  that  90  per  cent
 neutralisation  shall  be  available  not
 merely  to  people  upto  Rs.  09  per
 ‘month  but  also  up  Rs.  ‘180  which
 will  mean  some  relief  to  the  poor
 people,  the  oppressed  middle-class

 people,  who  are  suffering  very  badly
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 from  this  terrible  rise  in  prices  of
 essential  commodities.

 अं  रणधीर  सिह  (e  हतक)  :  स्पीकर
 साहब,  जो  रेजोल्यूशन  हाउस  के  सामने  है
 मैं  उसकी  हफ  ब  हर्फ  पूरे  जोर  से  ताईद  करना
 हैँ  ।  हमारे  गरीब  देश  सें  गरीब  लोग  चाहे
 सेंटर  फे  मुलाज़मीन  हों,  चाह  स्टेट्स के  मुलाज़मीन
 हों  चाहे  फैक्ट्रिज के मजदूर  हों  चाहे  कौर  दूसरे
 काम  करने  वाले  हों,  वह  क्रिस  तरह  से  जिन्दा
 हैं  यह  बात  समझ  में  नहीं  जाती  ।  इतनी
 महंगाई,  गन  तोड़  महंगाई,  कम  तोड़  महंगाई
 कौर  इतनी  थोड़ी  तनख्वाह,  इतना  बड़ा  कुनबा
 एक-एक  मजदूर  के  पास  एक  बीबी  बौर  दर्जनों
 बच्चे  और  शायद  सारा  खानदान  एक-एक
 मजदूर  क!,  एक  एक  छोट  मुलाज़िम  का  चाहे
 वह  Yo  डी०  सी०  हो,  चाहे  दूसरा  कोई  हू,
 बहू  कित  तरह  से  अपनी  जिन्दगी  बनाये
 हुए  हैं  यह  एक  ऐसी  चीज़  है  कि  जब  इसको
 सोचते  हैं  तो  जिस्म  कांप  उठता  है  t  मेरे
 ख्याल  में  जहां  तक  तनख्वाह  का  सम्बन्ध  है
 हमारे  इन  छोटे  मुलाज़मीन  को  और  मजदूरों
 को  शायद  दुनिया  में  सबसे  थोड़ी  तनख्वाह
 मिलती  है  |  यह  भी  कहा  जा  सकता  है  कि
 देश  बड़ा  गरीब  है  ।  लेकिन  हमने  विधान  में  यह
 बात  मान  लो  है  कि  हर  एक  का  पेट  भरने
 को  गुजारा  देंगे  ।  काड़ा  उसको  मिलेगा  ।
 रोटी  उसको  मिलेगी,  दवा  दारू  उसको
 मिलेगी  ।  लेकिन  वह  हो  नहीं  पाया  -  मैं
 ट्रेजरी  बैंडेज  की  तरफ  से  बोलने  वाला  हूं
 पूरी  जिम्मेदारी  के  साथ  इस  बात  को  कहता
 हूँ  कि:

 मुश्ताक  व  सवारी  झजहूद  गुलिस्ता  यारा  t

 गरतुस्केबदारी  ताकत  न  मान  मारा  ॥।

 हमारा  जो  सबसे.  उसका  प्याला  लबरेज  हो
 गया  है  1  हृ दूद  को  फांद  गया  है  हमारा  सब ।
 हम  तो  बेसब्र  हो  गये  ।  आपको  ow  होगा  ।
 हम  तो  बेसब्र  हो  गए  ।  यह  जो  मजदूर  हैं
 यह  गरीब  लोग  हैं।  यह  जो  बेचारे  मुलाज़मीन
 हैं  मैं  तो  चाहता  यह  पा  कि  यह  रेजोल्यूशन
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 कुछ  ज्यादा  वसीय  होता  इतना  महदूद  न  होता  ।
 द्ग  रेजोल्यूशन  में  जो  दूसरे  लोग  हैं  जो  गैर-
 सरकारी  हैं  लोकल  वाड़ुज  के  बकस  हैं  या

 दूसरे  बक्स  हैं  और  ऐसे  प्राप्ति  भी  जो  बे  रोज़-
 गार  हैं,  जिम्मेदारी  है,  बुनियादी  जिम्मेदारी  है
 सरकार  की,  कोई  भी  सरकार  हो  कि  जहां
 करोड़ों  इन्सान  कीड़े  मकोड़ों  की  तरह  से
 रहते  हों,  जिनके  रहने  का  इन्तजाम  नहीं
 जिस्म  पर  कपड़ा  नहीं,  दवा  दारू  नहीं,  यह
 मेरी  राय  नहीं  एक्सपर्ट्स  की  राय  है  कि
 हमारे  देश  में  उम्र  कप  वास्ते  कम  है  बच्चे  की,
 जवान  की,  औरत  की  या  बुड्ढे  को,  कि  वह  न्यूट्रल-
 शन  चूंकि  दुरुस्त  नहीं  होता  इस  वास्ते  कम  है  ।
 या  तो  अंडर-त्पुद्रीशन  है  या  माल-न्यूट्रीशन
 है  ।  खाना  पूरा  नहीं  मिलता  है  और  खाना
 मिलता  है  तो  सिर्फ  अनाज  अनाज  मिलता
 है  ।  अनाज  में  प्रोटीन  नहीं  होता  ।  तो

 हिन्दुस्तान  की  जो  उम्र  कम  है  60-55  या
 50  साल  स्पैन  ग्राफ  लाइफ  है  वह  उसकी
 वजह  यह  है  कि  यह  गरीब  देश  है  1  पूरा  ग्र नाज़
 नहीं  मिलता  i  at  गरीब  लोग  कारखाने
 में  काम  करने  वाले  हैं  या  छोटे  मुलाज़मीन  हैं
 श्रेवता  तो  वह  इतना  किराया  कैसे  दे  सकते  हैं
 श्र  फिर  बच्चे  को  दूध  भी  चाहिए,  पढ़ाने
 के  लिए  फीस  शौर  तमाम  खोजें  चाहिएं,
 वहू  रह  कैसे  रह  हैं  इस  तनख्वाह  में  मुझे  ताज्जुब
 तो  इससे  होता  है  -  बौर  फिर  बस  की  हालत
 तो  इससे  भी  बुरी  है  ।  तो  मैं  प्रा पसे  कहना
 चाहूंगा  कि  यह  रेजोल्यूशन  जो  कराया  है  यह
 बड़ा  बेमौका  है  |  इससे  ज्या  मौका  शौर

 रेजोल्यूशन  का  कोई  हो  नहीं  सकता  ।

 इसके  साथ-साथ  एक  बात  मैं  कहना
 व्वाहूंगा  कि  एक  तो  फौजी  को  तनख्वाह  का
 मामला  भी  इसमें  जाना  चाहिए  ।  क्योंकि
 गवर्नमैंट  मुलाज़मीन  इसमें  भाते  हैं  तो  हमारे
 फौजी  जो  कि  बुरी  से  बुरी  हालत  में  सख्त  से
 सख्त  हालत  में  घबड़ा-बड़ी  तंग  पहाड़ियों  पर
 ओर  भंयाषने  जंगलात  में  दिन  रात  सीना
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 तात कर  दुश्मन से  देश  की  हिफाजत  करते  हैं  उन
 लोगों  की  तनख्वाह  यहां  कें  चपरास ों  से  भी
 कम  है,  दफ्तरी  से  भो  कम  है--55  रुपये  ।
 तो  स्पीकर  साहब  चूंकि  रेजोल्यूशन
 शाया  ब्रोकर  |  गवर्नमेंट  मुहाजरीन  का
 इस  रेजोल्यूशन  की  तहत  में  जिंक  श्मा
 सकता  है  तो  पका  फायदा  उठाते  हुए  मैं
 खास  तौर  से  फौजी  भाइयों  की  तनख्वाह  की
 तरफ  ध्यान  दिलाना  चाहता  हूं  कौर  यह
 कहता  चाहता  हूं  कि  वह  ऐसे  पेट्ठिप्रट्स  हैं
 कि  जो  देशप्को  बचाते  हैं  आगे  भी  जिसमें  देश  को
 बचाना  है  और  एक-एक  फौजी  के  पीछे
 दस  दस  व्यक्तियों  का  कुतबा  है  1
 कई-कई  तो  दस  दस  साल  में  जाकर  प्र पने
 बीबी  बच्चों  को  शक्ल  देखते  हैं  बौर  दिन  रात
 चौबीसों  घंटे  खड़े  रहते  हैं  दुश्मन  के  मुकाबले
 में  ।  तो  जहां  यह  खोज  शाई  इंडस्ट्रियल
 वर्कर  का  सवाल  शाया  तो  मैं  सब  से  पहले
 चाहूंगा  कि  तनख्वाह  बढ़ायी  जाय  |  प्रखर
 तो  फौजी  का  यद्यपि  गजेन्द्रडकर  कमीशन
 में  मुझे  पता  है  फौजी  का  जिक्र  नहीं  है  लेकिन
 मैं  चिहुंका  खास  तौर  से  चूंकि  गवर्नमेंट
 एम्ध्लायीज  का  सवाल  जाता  है  तो  फौजी  की
 तनख्वाह  बढ़ाने  पर  तरजोह  दी  जाये  1,
 प्रायरिटी  दी  जाये  t

 दूसरी  बात  जो  में  कहना  चाहूँगा  वह
 खास  तौर  से  मारकर,  जो  मुलाज़िम  पेशा
 टीचर  हैं  उस  की  बाबत  है  -  उसका  काम

 बहुत  बड़ा  है  |  वह  नेशन  को  बनाता  है  ।
 सारे  देश  के  करेक्टर  को  बनाता  है  1  उसके

 पढ़ाये  हुए  कोई  कर्नेल,  कोई  जनरल,  कोई
 डाक्टर,  कोई  इंजीनियर,  कोई  वजीर,  कोई
 कुछ  बनता  है  ।  मैं  यह  कहना  चाहता  हूं  कि
 मास्टर की  हालत  राज  बहुत  बुरी  है,  चाहे  वह
 गवर्नमेंट  मुलाज़िम  हो  चाहे  प्राइवेट  मुलाज़िम
 हो  ।  तो  मैं  यह  दो  बौटेगरीज़  ख़ास  तौर  से

 पुट  करता  हुं  ।  भ्रव्वल  तो  मैं  सब  की  इज्जत
 करता  हूं  लेकिन  यह  बेचारे  जो  हैं  इनको  नेक
 कमाई  है  1  इन  में  गुंजाइश  नहीं  कि  ऊपर  की

 कुछ  आमदनी  हो  जाय  ।  भौंरों  में  तो
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 ऊपर  से  भी  कुछ  कमाई  कर  लेते  हैं।  लेकिन
 मास्टर  को  कोई  ऊपर  की  प्लातिनी  नहीं  है
 कौर  न  फौजी  को  है  -  तो  इनकी  तनख्वाह
 खास  तौर  से  बढ़ानी  चाहिए  ।

 तीसरे  एक  हरिजन  की  बात  मैं  कहना
 चाहूंगा  |  हरिजन  की  इस  कैटेगरी  में  बात
 शायद  नहीं  झाई  इस  रेजोल्यूशन  के  प्रकार  ।
 लेकिन  में  यह  कहना  चाहता  हूं  कि  लोकल
 बॉडीज़  में  या  गवनेयेंट  में  भी  जो  हरिजन
 बतौर  स्कै वें जर  के  काम  करते  हैं  उसका  काम
 एक  घटिया  स्टैंडर्ड  का  है।  यहां  इसके  बारे  में
 एक  सवाल  पहले  भी  पाया  था  an  मैं  ज्यादा
 गहराई  में  जाना  नहीं  चाहता  ।  लेकिन
 उस  चीज़  को  दोहराना  चाहता  हूं  कि  भ्रमर
 गवर्नप्रेंट  एम्लायीज़  में  वह  नहीं  कराते  हैं,
 दूसरी  जगह  लोकल  बाडीज  में  चाहे  वह  ते
 हों  तो  भी  हरिजन  की  खास  तौर  से  स्कैंवेंजर
 की  जो  बुरी  दशा  है  भ्र ौर  जितता  कठिन  काम
 यह  करते  हैं  उसको  देखते  हुए  उनकी  तनख्वाह
 कम  है  उनके  ऊपर  भी  ध्यान  दिया  जाये  ।

 एक  चौथी  चीज  गांव  के  बारे  में  मैं
 कहना  चाहता  हूं।  आप  सोचेंगे  कि  हर
 बात  में  गांव  का  अड़ंगा  लगाता  है  लेकिन  भ्राखिर
 ग्रह  देश  ही  गांवों  का  है  1  गांवों  मे  बहुत
 बुरी  हालत  है  ।  इसमें  चुंकि  दोनों  बात  शा
 गई  हैं  तनख्वाह  का  हिसाब  जहां  प्राया  है
 यहां  प्यारे  जिन्दगी  का  जिक्र  भी  साथ-साथ
 भा  गया  है  इसी  दृष्टि  से  मैं  बताना  चाहता  हूं
 कि  गांवों  मे  85  प्रतिशत  भ्रादमी  ऐसे  हैं  मजदूर
 क्लास,  नान-किसान  क्लास  का  जिक्र  मैं
 कर  रहा  हूं  और  मैं  सही  बात  कर  रहा  हुं,
 बेज  फ्रीज  का  जिक्र  तो  नहीं  प्राता  लेकिन
 प्राचीन  बन्दोबस्त  तो  उनका  भी  करना
 पड़ेगा  ।  वह  करीब  20-25  करोड़  इन्सान  हैं,
 लेबर  मिनिस्टर  साहब  यहां  बैंठे  हुए  हैं.  उनसे
 मैं  कहूंगा.  कि  उनका  रुपाल  करे  उन  पढ़े
 लिये  भी  हैं  aie  अनपढ़ भी  हैं  ।  उनमें

 ग्रेज्युएट  भी  हैं,  मेंद्रिडुलेट  भी  हैं  प्रौढ़  हर
 साल  ऐसे  लोगों  की  तादाद  बढ़ती  जा  रही  है
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 वह  ऐसी  तादाद  बढ़  रही  है  कि  कि  कई  नकल  th

 बाड़ी  पैदा  कर  देगी  इस  देश  में  ैं  खास  तौर
 से  कड़वा  चाहता  हूं  कि  यह  बेचारे  पढ़े  लिये
 लोग  हैं  ।  दूसरे  तो  मनाने  भी  जा  रुकी  हैं,
 हाथ  जोड़ने  से  लेकिन  वह  नहीं  मानेंगे  ।  वह
 एक  ऐसा  इन्कलाबी  तबका  पैदा  हो  रहा  है
 जिसको  खाने  को  नहीं  मिलता,  रोज़गार  नहीं
 मिलता  ।  8  O-85  प्रतिशत  उन  में  से  ऐसे  हैं
 जिनके  पास  भागे  झपना  जीन  निर्वाह  करने
 का  कोई  साधन  नहीं  कौर  वह  हरिजन  कौर
 बैकवर्ड  क्लास  के  आ्रादमी  खाप  तौर  से  हैं  ।
 तो  मैं  ज्यादा  टाइम  न  लेते  हुए  यह  चाहूं,
 रेजोल्यूशन  जिस  शक्ल  में  है,  में  चाहता  तो

 यह  था  कि  मूवी  महोदय  इसको  प्रौढ़  एक्सचेंज
 करते,  लेकिन  जितना  है  उतने  की  मैं  पुरजोर
 ताईद  करता  हूं  दौर  गवर्नमेंट  से  प्रतीत
 करना  चाहता  हूं  कि  इसकी  जोर

 है  उसका  गवनपेंट  पूरा  करे  1

 पा  bra

 Shri  Shiva Mr,  Speaker:  Now,
 Chandra  Jha.

 Shri  Shri  Chand  Goel  (Chandi-
 garh):  May  I  submit  that  the  Jan
 Sangh  group  in  not  being  given  any
 time?

 Mr.  Speaker  Their  chance  also  will
 come.  Hon.  Members  would  speak
 one  after  the  other.  We  should  not
 forget  the  back~-benchers  also.  Let
 us  give  some  chance  to  them  in  these
 debates  at  least.

 Shri  है,  Kandappan
 also  want  to  speak.

 (Mittur):  I

 Mr.  Speaker:  Yes,  his  name  is  also
 there,  All  the  names  are  in  the
 list  before  me.

 att  शिव  चन्द  झा  (मधुबनी)  :  प्रत्यक्ष
 महोदय,  यह  जो  इस  वक्त  वेज  फ्री  की
 चर्चा  देश  में  चल  रहो  है  यह  चर्चा  बहुत  हो
 खतरनाक  है  भभोर  समाज  की  प्रगति  के  खिलाफ
 है।  यह  में  कहूंगा  कि  दकियानूसी  विचार  है
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 [श्री  शिव  चन्द्र  झा]
 खास  कर  हमारे  देश  में  ।  हिन्दुस्तान  में  जब
 समाज  को  बताने  की  बड़ी  बड़ी  बातें  हैं,  बड़े-
 बड़े  प्रदर्शन  हैं  तब  हमारे  बीच  से  कुछ  लोग
 बझाते  हैं  कौर  मजदूरी  पर  रोक  लगाना  चाहते
 हैं  प्रौढ़  इस  विचार  को  उठाना  चाहते  हैं  तो
 यह  बड़ी  हैरानी  की  बात  हैं।  लेकिन  मैं  तो  बह
 कहूंगा  भ्रध्यक्ष  महोदय,  और  शाप  को  हैरानी
 होगी  यदि  में  कहूं  कि  पूजीवादी  र्थ
 व्यवस्था  में  मोटे  तोर  पर  हमेशा  वेज  फ्रीज
 रहती  है  ।  यह  बात  कैसे  होती  है  ?  आप
 जानते  हैं  कि  धर्य  शास्त्र  का  कानून  है  कि
 मजदूर  जितनी  मेहनत  करता  हैं  उस  की
 माघी  तनख्वाह,  ग्राधी  मंजूरी  बह  पाता  है
 शौर  ग्राधी  उस  का  मालिक  हड़प  लेता  है  1
 झपते  संघर्ष  की  बदोलत,  अपनी  लड़ाइयों
 की  बदौलत  शौर  भ्र पने  प्रान्दोलन  की  बदौलत
 भ्रमातोर  पर  मजदूर  वर्ग  पनी  तनख्वाह
 को  शाने  बढ़ाता  है  प्रौढ़  उन  सीमाओं  पर
 ले  जाने  की कोशिश  करता  है  जहां  उस  का
 पूरा  हक  है  ।  कहने  का  मतलब  यह  है  कि
 मजदूरों  का  बुनियादी  तौर  पर  राइट  टु  होल
 '्रोइ्यूस  का  हक़  है  1  विश्व  का  इतिहास  इस
 बात  'का  साक्ष।  है  कि  जितने  भी  इस  तरह  के
 संघर्ष  हुए  हैं  व ेइस  “राइट  टु  ह।ल  प्रोड्यूस”  के
 लिए  हुए  हैं  इस  के  लिए  सब  जगह  स्त दा  से
 लड़ाई  चलती  पाई  है।  जो  प्रोड्यूस  वे  बनाते  हैं
 हाँ  उन  को  नहीं  मिल  रही है  ।  इसलिए  हमेशा
 पूंजीवादी  पथ  व्यवस्था  में  उस  की  तनख्वाह

 फ्रोजन”  रहती  है  1  जब  उस  में  क्रोम तें  बढ़ने
 लगती  हैं  तो  बेज  फिर  होने  के  कारण  वह
 तनख्वाह  शौर  भी  कम  होने  लगती  है  कौर
 उन  की  हालत  शौर  खराब  हो  जाती  है  ।
 मैं  श्राप  को  दो  उदाहरण  देना  चाहता  हूं
 जब  कभी  कहीं  कोशिश  हुई  है  कि  मजदूरों
 की  तनख्याहु  फल  हो  तो  वे  कोशिशे  ना-

 कामयाब  रही  हैं  |  अमरीका  में  लड़ाई  के
 जमाने  में  जब  पर्ल  हारना:  के  बाद  मजदूर
 नेतायों  के  बीच  में  ऐक  परस्पर  समझौता

 हो  गया  कि  तनख्वाह  वे  बढ़ायेंगें  नहीं  वेज
 फ्रीज  रखेंगे  झपने  रूप  में  तो  जब  चीज़ों  के
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 दाम  बढ़  रहे  थे  तब  फिर  मजदूरों  ने  भ्र पनी

 तनख़्वाहों  को  बढ़ाने  के  लिए  लड़ाई  की,
 हड़ताल  शौर  संघर्ष  किया  बावजूद  इस  बात
 के  कि  उन्होंने  स्वत:  यह  माना  था  कि  लड़ाई
 में  वह  इस  वेज  फ्रीज  को  कबूल  करेंगे  ।

 मजदूरों  के  रहनुमा  जौन  लुईस  ने  वेज  फ्रिंज
 के  खिल फ़  लड़ाई  शुरू  की  दौर  इस  तरह
 की  हालत  पैदा  कर  दी  कि  रूज़वेल्ट  की

 हालत  एक  तरीके  से  खराब  हो  गयी  |  कई
 दफे  रुजवेल्ट  ने  धमकी  दी  कि  मैं  सारे  राष्ट्र
 को  जाकर  कहूंगा  किं  यह  जौन  लुईस  किस
 तरह  का  काम  कर  रहा  है,  वरना  तुम  यह
 वेज  बढ़ाने  वाली  हड़ताल  बंद  कर  दो  लेकिन
 कोई  फल  न  निकला  ।  इसी  तरीके  से  रमन
 के  वक्त  में  जोन  लुईस  में  लड़ाई  शुरु  की  t
 ब्रिटेन  में  भी  लड़ाई  के  जमाने  में  सर  स्टे-
 फोर्ड  क्रिस  न  बेज  फ्रीज  की  बात  उठाई  थी
 लेकिन  पौंड  के  डिवेलुएशन  के  बाद  वहू
 बात  अपने  श्राप  खत्म  हो  गयी  ।  यह  वेज
 फ्रीज  की  बात  कभी  कामयाब  नहीं  हो  सकती

 है  ।  अरब  हिन्दुस्तान  7  जो  कोशिश  हो  रही
 है  जैसा  कि  प्रस्ताव  में  है  कि  मुख्य  मंत्रियों  के
 बीच  में  यह  बात  झाई,  प्रस्ताव  किया  गया
 कि  वेज  फ्रीज  हो  तो  यह  बहुत  हैरानी  की  बात

 है  ।  हमारे  देश  खास  कर  जो  बड़े  बड़े
 प्रस्ताव  हैं,  लाहौर  रेजोल्यूशन  है,  करांची

 रेजोलूशन  है,  राष्ट्रीय  श्रान्डोलन  का  एक
 रेजोलूशन  है  जिस ें  दिखाया  गया  है  कि

 हम  अपने  समाज  को  किस  तरीके  से  नये
 सिरे  से  बनायेंगे,  एक  नया  समाज  बनायेंगे,

 मजदूरों  की  हालत  हम  किस  तरीकें  &
 ऊंची  करेंगे,  किस  तरीके  से  देश  में  समाजवादी
 शौर  जनतंत्र  जायेगें  शौर  एक  नया  मानव
 पैदा  क  देगें  ।  यह  बड़े  बड़े  ग्रा दर्श  हैं।  सरकारी
 तौर  पर  जो  इस  वक्त  हमारे  आदर्श  हैं,
 सोशलिस्ट  बैटन  भाऊ  सोसाइटी,  देश  में
 समाजवादी  ढंग  के  समाज  की  व्यवस्था  जब

 हम  लाना  चाहते  हैं  तो  वेज  फ्रीज  की  बात
 जाती  है।  वह  बड़ी  हैरानी  व  तकलीफ़  की
 बात  हो  जाती  है  |  सब  से  बड़ी  तानाशाही
 आप  कह  सकते  हैं  हिटलर  की  जर्मनी  में  थी  ४
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 वहां  भी  बेज  प्रीत  की  कोशिश  ककी  गई  थीं
 लेकिन  उस  को  तलवार  की  धार  पर  चलता
 पड़ा  ।  आखिर  नतीजा  यह  हुमा  कि  उस  का
 खात्मा  हुआ  प्रौढ़  उस  की  हुकुमत  का  खात्मा

 हुआ  ।  इसलिए  यह  बात  चल  नहीं  सकती
 है  शौर  यह  प्रतिक्रियावादी  बात  है  ।  मैं

 चाहूंगा  कि  जिस  तरीके  से  हिन्दुस्तान  में  चीजों
 के  दाम  बढ़  रहे  हैं  प्रौढ़  दाम  बढ़ने  से  जीवन
 स्तर,  कोस्ट  साफ़  लिविंग  बढ़ता  है  तो  उसी
 के  साथ-साथ  मजदूरों  की  तनख्वाहें  भी  बढ़नी
 चाहिएं  ।  जिस  अनुपात  a  यह  मंहगाई
 बढ़ती  है,  जीवन  स्तर  बढ़ता  है,  कोस्ट  ग्राफ
 लिविंग  बढ़ती  हैं:  उसी  पब्रनुपात  में  तनख्वाहें
 बढ़नी  चाहिएं  ताकि  मंहगाई  का  बरसर  न्यु-
 ट्रेलाइंज  हो  जे  ।  उन  का  जीवन  स्तर  गिरने
 न  पाये  इस  की  हमेश  कोशिश  होनी  चाहिए  ।
 इसलिए  मैं  चाहूंगा  कि  जो  कम  तनख्वाह  पाने
 वाले  सरकारी  भुध्यशिम  हैं  उत  के  लिए  गजेन्द्र-
 कहकर  कमिशन  की  जो  सिफारिशें  हैं  उन्हें
 सरकार  तत्काल  कबूल  करें  ताकि  उन  का
 जीवन  स्तर  कम  न  होने  पाये  ।  थे  यह  जो
 प्रस्ताव  सदन  में  पेश  हैं  उस  का  तहेदिल॑  से
 समर्थन  करता  हूं  और  .मुझे  पूरा  यकीन  है.
 कि  इस  तरीके  की  बात  कतई  हिन्दुस्तान  भें

 चल  नहीं  सकती  t  हिन्दुस्तान  की  जनता
 इस  की  मुखालफत  करेगी,  संघर्ष  होगें,
 घेराव  होगें,  हड़तालें  होगीं,  हर  संभव  कदम
 इस  के  लिए  हम  लोग  उठायेगें  लेकिन  मज-
 डेरों  का  जो  एक  जायज  हकूक  है  “राइट
 दू  होल  प्रोड्यूस  उस  मंजिल  तक  हम
 मजदूरों  को  पहुंचाये गें,  उसे  कतई  हम  कम
 न  होने  देगें  ।  वेज  फ्रीज  की  बात  हम  कतई
 देश में  लागू  नहीं  होमे  ी  ।

 Shrimati  Lakshmikmmthamma
 (Khammam):  I  think  the  Resolution
 of  the  hon.  Mover  has  the  support  of
 the  entire  House,  as  seen  from  the
 speeches  made  on  this‘side  as  well  as
 the  other.

 I  myself  come  from  an  industrial
 area  where  there  are  thousands  of

 Wage  Freere  SRAVANA  6,  889  (SAKA)  Policy  (Res.)  15682.

 industrial  workers  engaged  in  coal
 fields,  They  write  to  me  50  many
 times  about  implementation  of  the
 Coal  wage  Board's  recomendations,
 improvement  of  their  service  condi-
 tions  and  so  on.  I  was  happy  the
 other  day  to  learn  that  Government
 have  accepted  the  Coal  wage  Board
 recommendations.

 So  I  was  wondering  how  these  two
 things  could  be  there  at  the  same
 lime,  On  the  one  hand,  we  read  in
 the  papers  about  wage  freeze.  On  the
 other,  we  see  that  Government  are
 giving  sympathetic  consideration  to-
 the  question  of  improving  the  service
 conditions  of  the  workers.  But  this
 fear  should  be  allayed.  I  hope  the
 hon.  Minister  in  his  reply  will  allay
 the  apprehensions  of  members  on  this
 subject.

 The  Government  has  always  been.
 smpathetic  towards  the  labourers.  In
 this  House  we  passed  the  bonus  Bill
 during  the  last  Parliament,  and  it  has.
 benefited  thousands  of  workers  in
 this  country.  Similarly,  the  Govern-
 ment  also  appointed  the  Gajendragad-
 kar  Commisison.  In  view  of  all  this,
 this  fear  need  not  exist,  and  even
 if  there  is  any  such  thing,  it  should.
 be  a  sacrifice  on  the  part  of  every-
 body  in  the  country,  not  only  by  the-
 wage-earners  or  officials  drawing
 small  salaries.

 We  know  that,  as  if  is,  they  live  in:
 an  insecure  condition,  Whether  it  is
 the  Government  servant  or  the  wage-
 earner,  they  have  to  provide  for  the:
 food  of  their  families,  for  themselves,
 for  their  children,  clothing,  education
 etc.,  and  it  is  a  very  miserable  plight
 sometimes  with  the  low  purchasing
 power  in  their  hands  and  the  rise  in
 priccs  about  which  the  hon.  members
 are  all  perturbed,  everybody  is  per-
 turbed.  Though  9  certain  amount  of”
 price  rise  is  expected:  in  a  developing
 ‘and  planned  economy  where  assets  are
 generated  the  rise  in  prices  has  been:
 greater  than  was  supposed  to  take
 place  in  the  circumstances.  =
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 (Shrimatj  Lakshmikanthamma]
 Hon.  members  have  referred  to  chec-

 king  prices.  4  feel  there  can  be  no
 single  panacea  or  short  cut  to  check
 ising  prices.  It  appears  to  me  that
 the  fiscal  measures  followed  by  the
 Government  should  also  be  followed

 -by  a  disciplined  economic  activity  in
 the  community  itself  ix  order  to  keep
 Prices  down.  Lxperience  has  shown
 that  neither  an  ail-government  ma-
 chinery  nor  the  professional  co-ope-
 rators  can  take  charge  of  the  res-
 Peusibility  of  distribution.  It  cannot
 also  be  left  entirely  in  the  hands  of
 traders  whose  motive  is  profit  aid
 more  profit.  A  ‘machinery  shoulg  be  so
 devised  that  the  consumer  has  the
 largest  stake  in  the  distributions  it-
 self.

 There  can  be  no  short  cut  to  price
 stability.  The  consumers  themselves
 ‘have  to  take  up  the  responsibility  of
 distribution  of  essential]  commodities
 at  fair  price  shops.  The  Government

 ‘should  subsidise  ventures  and  make
 them  viable.

 There  are  several  non-official  bodies
 which  are  doing  educational  and  hu-
 ‘manitarian  work  with  service  motive
 only.  Such  bodies  should  now  be  en-
 -couraged  to  take  part,  and  with  the
 -eo-operation  of  the  people,  ‘be  enableu
 to  take  up  the  economic  activity,  par-
 ‘ticularly  in  the  field  of  distribution  so
 that  efficient  and  honest  persons  from
 ‘the  society  are  drafteq  into  these  eco-
 nomic  activities.

 The  idea  may  appear  strange,  but
 there  is  no  reason  why  these  bodies
 should  not  take  interest  in  this  acti-
 vity  which  is  in  dire  need  of  their
 participation  today.

 The  method  ©.  running  the  stores
 elther  by  offices.  of  the  Government,
 or  in  the  alt_roative,  leaving  it  en-
 tirely  to  private  ini‘istive,  should  stop.

 “We  should  not  bo  afraid  of  failures  in
 this  great  venture  of  bringing  econo-
 mic  activity  to  the  door  of  the  people
 and  make  them  participate  in  it.  There
 ‘is  just  no  other  effrr'ive  way  of  con-
 trolling  prices,
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 Because  of  the  rise  in  prices,  the
 employees  are  justified  in  asking  for
 an  increase  in  dearness  allowance,
 but  even  befor:  the  announcement  of
 the  inc.ease  in  deurness  allowance,
 the  prices  go  up  further,  So,  how  ave
 the  people  benefited  by  this  period  in-
 ereas:  in  dearness  allowance.  So,
 this  vicious  cirzle  has  to  be  stopped
 at  some  place.  The  beneficiaries
 themselves  have  to  be  persuaded  to
 Participate  in  g  scheme  calculated  to
 ensure  timely  and  efficient  distribu-
 tion  of  essential  commodities  to  them-
 selves.  The  amount  spent  on  increa-
 sed  dearness  allowance  could  easily
 be  utilised  for  subsidising  the  activity
 of  checking  the  rise  in  prices.  This
 requires  a  well  conceived  scheme  and
 the  will  to  co-operate  and  do  hard
 work  with  a  positive  outlook.  Iy  we
 cannot  accept  the  challenge  now  when
 can  we  accept  itr  How  long  is  the
 country  going  to  rush  towards  disas-
 ter.  It  is  time  we  accepted  the  chal-
 lenge  and  went  ahead  with  the  right
 remedy.

 There  is  another  point  which  needs
 mention  here.  In  organising  economic
 activity  there  appears  to  be  some  con-
 flict  between  different  sections  of  our
 people  who  are  engaged  in  this.  This
 need  not  be  so.  For  instance  we  feel
 there  is  a  conflict  between  the  trader,
 co-operator  and  the  consumer.  There
 need  not  exist  this  conflict.  We  have
 accepted  mixed  economy  as  our  aim
 and  we'  should  take  steps  to  bring
 results  to  the.  people  and  check  the

 ei  हरदयाल  बेहया  (पव  दिल्ली)
 प्रत्यक्ष  महोदय,  मजदूरों  वृद्धि  पर  प्रतिबंध
 लगाने  के  सुझाव  का  मैं  झ्पर्ना  अर  अपने
 दल  क़ो  ओर  से  विरोध  करता  टू  ny  आज  को
 परिस्थिति  में  इस  सुझाव  पर  भ्रमण  करना

 अनुपयुक्त  ही  नहीं  हं  गा  दर  पति  घोर  न्याय

 होगा  राज  जिन  परिरिथतियों  में  सरकार/
 तथा  गैर-सरकारी  अर्थात्  उद्योगों  इत्यादि
 में  काम  करने  वालें  कर्मचारी  जोन  निर्वाह  ,
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 कर  रहे  हैं  उन  को  देख  कर  यह  कहना
 कि  उन  की  मजदूरी  में  वृद्धि  न  की  जाये,
 बहुत  निन्दनीय  बात  है  ।

 हमने  अपने  दल  की  ओर  से  तीन
 साल  पहले  दिल्ली  में  एक  सर्वेक्षण  किया
 था  i425  रुपये  तक  वेतन  या  मजदूरी
 पाने  वाले  लोगों  का  एक  वर्ग  बनाया,  425
 से  ऊपर  और  250  पये  तक  वेतन  या  मज-
 दूरी  पाने  वालेलोगों  का  दूसरा  वर्ग  बनाया  शौर
 250  से  500  रुपये  तक  मजदूरी  या  वेतन

 पाने  वाले  लोगों  का  तीसरा  वर्ग  बनाया  और
 उन  सब  लोगों  की  झ्राथिक  स्थिति  )  जांच
 करने  की  कोशिश  कनी  |  उस  समय  जो  आंकड़े
 शाये  उन  को  हमने  तत्कालीन  प्रधान  मंत्री
 श्री  लाल  बहादुर  शास्त्री  क ेसामने  जाकर
 रक्खा  बाप  को  जान  कर  आश्चर्य  होगा  कि
 दिल्ली  में  ऐसे  लोगों  की  संख्या,  जिनके
 परिवार  की  प्राय  25%  महीने
 से  कम  हूँ,  कोई  i6  we  iz
 लाख  के  बीच  में  है।  इसी  प्रकार
 से  जिन  को  मध्यम  वर्ग  के  लोग  कहते
 हैं  उत  लोगों  की  भी  इतनी  ही  संख्या  है  ।
 जो  उच्च-मध्यम  वर्ग  है  उन  की  संख्या  भी
 करीब  7  या  8  लाख  है|

 जब  हमने  उन  लोगों  से  जा  कर  पूछा  कि
 बे  किस  तरह  से  झरना  जीवन  निर्वाह  करते  हें
 शौर  उनके  सामने  प्रश्न  पत्र  जा  कर  रक्खा
 कि  वहू  लोग  मकान  का  किराया  कितना  देते
 हैं  भ्र ौर  कपड़े  पर  कितना  व्यय  करते  हैं,  बच्चों
 को  शिक्षा  पर  कितना  व्यय  करते  हैं,  उन  को
 द्र  कितना  देते  हैं,  सब्जी  कितनी  लेते  हैं  ?

 हमें  जान  कर  आाएचर्व  हुमा  जब  25  Ro
 से  कम  वेतन  या  मजदूरी  पाने  वाले  लोगों  ने
 हम  से  कहा  कि  हम  किस  प्रकार  के  प्रश्न  उन
 से  कर  रहे  हैं।  जब  उन  के  पूछा  गया  कि  वे
 सब्जी  कितनी  लेते  हैं  तो  उन्होंने  कहा  कि
 कभी  कभी  एक  छटांक  दाल  लेते  हैं,  उस  में
 बहुत  सा  पानी  मिलाते  हूँ  भर  उस  में  भिगो
 638(Ai)  LS—22,
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 कर  रोटी  बच्चों  को  खिलाते  हैं  -  कभी  केवल
 प्याज  और  नमक  से  रोटी  खिलाते  हैं  बच्चों
 को  ।  यह  हाल  दिल्ली  में  रहने  वाली  जनता
 का  है  जिन  की  संख्या  ioaizae@  की
 है  परन्तु  इससे  भी  ज्यादा  दुर्दशा  मध्यम  गें
 के  लोगों  की  है,  चाहे  छोटे  मध्यम  वर्ग  के  हैं
 या  बड़े  मध्यम  वर्ग  के,  बड़े  मध्यम  वर्ग  की
 हालत  तो  बहुत  ही  खराब  है  |  वह  मुकाबला
 करते  हैं  उन  पूंजीपतियों  का  जिन  के  पास
 बड़े  बढ़ें  प्रौद्योगिक  लाइसेंस  हैं,  जिन्होंने  बड़ी
 ब्लैक  मार्केट  की  है,  उन  लोगों  का  जिन्होंने
 रिश्वत  में  बहुत  रुपया  कमाया  हूँ,  या  उन  बड़े
 लोगों  का  जो  ब$  ठाठ  बाट  में  रहते  हैं।
 पांच.  कौ  रुपया  तनख्वाह  लेने  वाला  दिल्ली
 का  बाबू  अपने  रहन  सहन  में  उनका  मुकाबला
 करता  है  |  वह  चाहत;  है  कि  उन  की  तरह  से
 उसके  घर  में  रेडियो  हो,  उसी  प्रकार  से  उसके
 घर  में  रेडियेटर  हो,  मोटर  कार  नहीं  तो
 उसके  पास  कम  से  कम  स्कूटर  हो,  पहनने  के
 लिए  उनके  पास  बढ़िया  सूट  शौर  टाई  हो  ।
 पर-तु  भाप  देखें  कि  पिछले  तीन  सालों  में
 उस  की  तथा  उसके  बाल  बच्चों  की  क्या
 हालत  है  1  वह  ऐसी  हालत  में  है  कि  अपने
 बच्चों  के  लिए  गर्म  कपड़े  तक  नहीं  सिलवा
 पाया  है  और  इसका  कारण  यह  है  कि  बहू
 फोर्ड  नहीं  कर  सकता  ।

 ब्रायन  महोदय,  आप  जानते  ही  हैं  कि
 दिल्ली  मे  बिना  स्वेटर  के  गुजा रा  नहीं  हो  सकता
 लेकिन  श्राप  को  जान  कप  हैरानी  होगी  कि
 मध्यम  वर्ग  के  ऐ  से  लोग  भी  हैं  जो  कि  पिछले
 पांच  ष  से  भ्र पने  बच्चों  के  लिए  स्वेटर
 नहीं  बनवा  सके  हैं,  उनकी  स्वेटर की  जरूरत
 पूरी  नहीं  कर  सके  हू  ।  प्राय  को  यह  जानकर  भी
 झा श्व यं  होगा  कि  जो  ऊन  बम्बई  की  पोर्ट  पर
 पाकर  पांच  रुपये  पाऊंड  पड़ती  है  कौर  जिस  पर
 कोई  एक्साइज  ड्यूटी  नहीं  देनी  पढ़ती  है
 वह  ऊन  और  उस  का  धागा  यहां  पर  पच्चीस
 से  पचास  रुपये  पौंड  तक  जा  कर  बिकती  है  ।
 ऊन  से  उन  का  धागा  बनाने  पर  प्राठ  धाने
 से  प्रतीक  मजदूरी  नहीं  लगनी  चाहिये  लेकिन
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 [हरदयाल  देवगण]
 फिर  भी  यह  पच्चीस  से  पचास  रुपये
 पाउन्ड  तक  यहां  बिकती  है  1  ऐसी  हालत  में
 निम्न  वर्ग  के  या  मध्यम  वर्ग  के  लोग  इसे  खरीद
 नहीं  सकते  ।  और  न  ही  झपना  तथा  अपने
 परिवार  वालों  का  निर्वाह  कर  सकते  हैं  ।

 Wage  Freeze

 आज  कहने  को  कहा  जाता  है  कि  रिसेशन
 है,  मन्दा भ्ागया  है।  लेकिन  आप  देखें  कि
 सरकार  के  खर्चे  कितने  बढ़  गए  हू  ।  ग्राम
 झा धिक  स्थिति  बहुत  ही  खराब  है  ।  हमारे
 ्वर्टर्जी  साहब  ने  कहा  है  कि  आज  जो  मजूरी
 है  बह  रिअल  वेज  नहीं  है।  आप  इसकी  तुलना
 947  की  मजूरी  थी  उस  के  साथ  करते  हैं  ।
 भाप  देखें  कि  i947  में  जो  मजदूरी  थी  उस
 पर  भी  दूसरे  विश्वयुद्ध  का  प्रभाव  था  ।
 भाप  जानते  हें  कि  युद्ध  का  जो  असर  होता है
 वह  प्रसाधन रण  होता  है  ।  युद्ध  की  ग्रननेचु रल
 कीजिए  की  वजह  से  भी  दाम  बढ़  जाते  हैं।
 फिर  भी  यदि  उस  मजूरी  से  भी  आप  तुलना  करें
 तो  राज  की  मजूरी  बहुत  ही  कम  है  |  मैं  कहूंगा
 कि  हमें  श्ञाज  की  मजूरी  की  तुलना  947
 से  नहीं  करनी  चाहिये  -  इस  की  वास्तविक

 हुलन। हमें करनी चाहिये हमें  करनी  चाहिये  938  के  आंकड़ों में।
 938  में  भाव  क्या  था  और  राज  भाव  क्या

 है,  राज  स्थिति  कया  है  i  प्राज  दिल्ली  में
 स्थिति  यह  है  कि  भालू  डेढ़  रुपये  किलो  मिलते

 हैं  उसके  मुकाबले  म  ग्राम  सस्ता  है  ।  लोग

 कहते  हैं  कि भाम  खालों  पौर  भालू  मत  खातो

 यह  जो  स्थिति  है  इस  से  सभी  को  चिन्ता  होनी
 कहिये  1

 वास्तव  में  भ्रमर  सरकार  को  देश  की
 झा धिक  स्थिति  की  चिन्ता  है  तों  उसे  अपना

 खर्चा  घटाना  चाहिये  |  हमारा  देश  बहुत  बड़ा
 देश  था।  इसकी  सीमायें  बहुत  दूर  दूर  तक  थीं  |
 काँग्रेस  शौर  जबलपुर  लाल  जी  की  मेहरबानी
 से  जो'  देश”के  टुकड़े  नहीं  हुए  थे  तो  इस  देश  की

 हमें  खैबर  सक  थीं,  वर्मा  भी  इस  में  शामिल  था।

 उस  समय  92  करोड़  रुपये  में  सारे  देश  का
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 इंतजाम  चलता  था  ।  सारी  एडमिनिस्ट्रेशन
 बदलती  थी,  फौज  अादि  का  खर्च  भी  उस  में
 शामिल  था  1  उस  के  बाद  हमन  देखा  कि  इस  देश
 में  एग्जक्टिव  काउंसिलर  पांच  या  सात  हा
 करते  थ  ।  जब  जंग  शुरू  हुई  उस  के  बाद  एवज-
 क्लब  कांउसिलर  की  संख्या  सत  रह  होगई  और
 इन  सत  रह  ने  सारे  इस  विशाला  देश  का  प्रबन्ध
 किया  |  तब  बहुत  बरच्छा  प्रबन्ध  देश  का  चलता
 था।  लकिन  राज  52  या  53  कांग्रेस  के
 मंत्री  हैं।  हर  एक  मंत्री  पर  पनाह  खर्चा
 होता  है  ।  प्रधान  मंत्री  के  सेक्रेटेरिएट  पर  ही
 साढ़े  सतरह  लाख  रुपया  खर्च  होता  हू  7  उन
 की  ऐंटरटेंनमेंट्स  पर,  स्वागत  शादी  पर  ढाई
 लख  रुपया  खर्च  होता  है।  हर  एक  मंत्री  का
 बेपनाह  खर्चा  है।  9479  जहां  इस  सरका र  में
 ig  सेक्रेटरी  हुआ  करते  थे  वहां  राज  पचास

 से  ज्यादा  सेक्रेटरी  हैं।  जहां  एडीशनल  सेक्रेटरी
 सिर्फ  दस  हा  करते  थे  वहां  आज  उन  की  संख्या
 पचीस  से  ज्यादा  है।  जहां  ज्वाइंट  सेक्रेटरी
 सिर्फ  34  हुआ  करते  थे  वहां  राज  उन  की  संख्या
 5  से  भी  ज्यादा  हु  ।  जहां  डिप्टी  सैक्रेटरी
 70  हुआ  करते  थे  वहां  आज  उन  की  संख्या
 300  स  भी  ऊपर  है  |  जहां  प्रंडर  सेक्रेटरी  तब
 67  हुआ  करते  थे  वहां  आज  उन  की  संख्या
 500  के  करीब  है  रिप्रोडक्टिव  स्टाफ,

 हाई  पेड  झीसी  सिफ  300  हुआ  करते  थे,
 अब  शायद  उन  की  संख्या  000%  करीब  है  |
 इस  प्रकार  से  सरकार  का  खर्चा  बेपनाह
 बढ़ता  जा  रहा  है।  इस  में  किसी  प्रकार  की
 कमी  करने  की  कोशिश  नहीं  की  जा  रही  है  ।
 दूसरी  तरफ  मजदूरों  से  यह  कहा  जा  रहा  है
 तुम  झपना  पेट  काट  कर,  अपने  पेट  पर  पट्टी
 बांध  कर  रहो  ।  यह  बात  नहीं  चल  सकती
 है।  भाप  को  चाहिये  कि  पाप  देश  की  प्राथमिक
 स्थिति  को  ठीक  करें  ।  जिन  कारणों  से  स्थिति
 खराब  हो  रही  है  उन  को  दूर  करें  7  देश  की
 झाधथिक  स्थिति,  यह  साफ  बात  है  कि,  कांग्रेस
 की  गलत  नीतियों  की  वजह  से  खराब  हुई  है,
 गलत  योजनाकारों  की  वजह  से  खराब  हुई  है  ।
 सरकार  को  सामने  झा  कर  उन  गलतियों  को
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 स्वीकार  कर  लना  चहिये  और  उन  गलतियों
 को  सुधारते  की  कोशिश  करनी  चाहिये  |

 झा धिक  स्थिति  की  कुछ  समीक्षा  हमारे
 वित्त  मंत्री  महोदय  ने  बजट  पेश  करते  हुए
 की  थी  ।  लेकिन  उस  म  उन्होंने  ग्राफिक
 दशा  को  सुधा रने  का  कोई  इलाज  हमारे  सामने
 नहीं  रखा  है  ।  मैं  समझता  हूं  कि जब  तक  आप
 कीमतों  पर  प्रतिबन्ध  नहीं  लगाते  सकते  हैं,

 जब  तक  ड्राप  कीमतों  को  बड़ने  से  रोक  नहीं
 सकते  हैं,  जब  तक  इन  को  कम  नहीं  कर  सकते  हैं
 तब  तक  श्राप  को  कोई  अ्रधिकार  नहीं  हैं  कि
 श्राप  मजदूरों  की  मजदूरी  पर  किसी  प्रकार  का
 प्रतिबन्ध  लगायें  |  मैं  तो  चाहता  हूं  कि  शाप
 938  में  जो  चीजों  की  कीमतें  थीं  उन  के

 साथ  राज  की  क्रीमतों  की  तुलना  कर  के

 नए  सिरे  से  देखें  कि  राज  दाम  क्या  हैं  श्र
 उस  हिसाब  से  मजदूरी  बांधें  ।  श्राप  को
 947  में  जो  कीमतें  थीं  उन  के  साथ  तुलना
 करने  की  जरूरत  नहीं  है।  963  4  जहां  फूड
 झ्राटिकल्ज  का  प्राइस  इंडेक्स  i265  था  वहां
 झाज वह  253  तक  पहुंच  गया  है।  जब  बजट
 पेश  किया  गया  तब  सरकार  की  तरफ  से  क्या

 कहा  गया  कि  बाँच  परसेंट  की  इस  बजट  की

 बजह  से  कीमतों  में  वृद्धि  होगी  ।  लेकिन  आज
 तक  बींस  प्वाइंटस  के  ऊपर  वृद्धि  हो  चुकी  है,
 बीस  प्वाइंट  ऊपर  जा  चुके  हैं  भ्र ौर  os ®
 इंडेक्स  बढ़  कर  2i]  या  2i2  या  23

 हो  गया  है।  जब  कीमतें  इतनी  तेजी  से  बढ़
 रही  हैं  तो  ऐसे  समय  में  बेज  फ्रीज  का  प्रश्न  नहीं
 उठता  है।  गजेन्द्र  गढ़कर  कमीशन  की  जो
 सिफारिशें  हैं  वे  भी  इस  लिहाज  से  हमें  मान्य

 हैं  कि  पांच  सौ  रुपये  से  कम  वेतन  पाने  वाले
 जो  लोग  हैं  उत  की  तनख़्वाहों  के  बारे  में  यह
 कहा  जाय  कि  उन  के  महंगाई-भत्ते  में  केवल
 साठ  परसेंट  न्यूट्रलाइजेशन  की  जाय  ।
 कीमतें  जो  श्राप  ने  बढ़ा  दी  हैं  उस  की  वजहे  से
 उन  का  गुजारा  नहीं  हो  रहा  है|  वे  किस  के
 पास  भीख  मांगने  के  लिये  जायें  ?  दिल्ली  में
 मिडिल  क्लास  के  लोग  सत्तर  परसेंट  से  प्रतीक
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 कर्जदार  हैं।  वे  प्रिया  गुजारा  नहीं  कर  सकते  हैं।
 जिस  तरह  से  वे  जिन्दगी  बसर  कर  रहे  हैं
 उस  का  बाप  अनुमान  नहीं  कर  सकते  हैं  ।
 मैं  समझता  हूं  कि  बजाय  ऐसे  सुझाव  पर  विचार
 करने  के  लिए  वेज  फ्रीज  हो  श्राप  को  तमाम
 मजदूरी  के  प्रश्न  पर  नए  सिरे  से  विचार  करना
 चाहिये  ।  पाजी  बाप  के  रुपये  की  कीमत
 ही  कितनी  रह  गई  है  1  मैं  चाहता  हूं  कि
 प्रयासों,  खाद्यान्नों  ध्रौर  दूसरी  प्रावश्यक्
 वस्तुओं  की  i938  की  कीमतों  को  आधार
 मान  कर  ह... द  कितनी  वृद्धि  हुई  है,  कि  इसे  दृष्टि
 में  रखते  हुए  भाप  नए  सिरे  से  मजदूरी
 बांधे  |

 इन  शब्दों  के  साथ  मैं  इस  सुझाव  का  कि
 मजूरी  में  वृद्धि  पर  प्रतिबन्ध  लगे,  विरोध
 करता  हूं  1

 Shri  S.  Kundu  (Balasore):  Phis  is
 an  important  matter.  I  also  want  to
 speak  on  this.

 Shri  8,  M.  Banerjee:  I  do  not  think
 Government  has  made  up  its  mind
 on  this.  If  this  discussion  is  conti-
 nued  on  the  next  day,  by  that-time
 the  Cabinet  meeting  would  have  been
 held  and  Government  would  have
 taken  a  decision  also.  So,  this  should
 be  continued  on  the  next  day  also.

 Mr.  Speaker:  I  find  that  many
 members  on  both  sides  want  to  speak.
 At  5°30  we  will  take  up  the  half-hour
 discussion,  Let  this  be  continued
 next  time.

 Shri  s.  Kandappan  (Mittur):  Sir,
 in  support  of  the  resolution  that  we
 are  now  discussing,  I  would  like  to
 make  some  observations  based  on
 certain  obvious  facts,  without  enter-
 ing  into  statistics  and  figures,  I

 ahh not  an  economist  nor  an  é  in
 fiscal  matters,  but  there  are  certain
 obvious  things  that  we  cannot  escape
 recognizing  while  considering  wage
 or  price  freeze.  We  are  told  that  a
 certain  amount  of  inflation  is  bound
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 to  occur  in  a  developing  economy.
 But  this  kind  of  let-loose  inflation,
 after  the  five  year  plans  have  come
 to  stay  in  our  country,  is  something
 unheard  of  in  the  history  of  develop-
 ing  nations  in  the  world,  barring  one
 or  two  countries,

 The  crux  of  the  matter  is,  our  eco-
 nomy  is  in  a  fix  and  the  real  malady
 that  damages  the  economic  health  of
 the  country—the  villain  of  the  piece
 is  the  price  rise.  We  all  know  that
 the  price  index  is  spiralling  high
 and  there  is  no  check  on  it.  Actually,
 after  independence,  all  these  20
 years,  Government  at  no  time  were
 able  to  check  prices.  They  were
 pleading  helplessness,  being  pathetic
 spectators  to  the  currents  and  cross-
 eurrents  of  our  economy  and  they
 were  not  able  to  do  practically  any-
 thing  about  it.  On  the  top  of  this
 chaotic  situation,  this  loose  and  irres-
 ponsible  talk  of  freeze  in  wages  is
 rather  amazing.

 Mr,  Speaker:  It  is  now  5.30.  We
 have  to  take  up  the  half-hour  dis-
 cussion.  I  hope  the  hon.  Minister
 would  have  no  objection  if  this  dis-
 eusdion  is  postponed  to  next  Friday,
 because  many  hon.  Members  want  to
 participate  in  this.

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  KE.  C.  Pant):
 Sir,  I  am  entirely  in  your  hands.

 Mr,  Speaker:  Therefore,  we  will
 continue  this  discusison  next  time
 and  Shri  Kandappan  will  also  conti-
 nue  his  speech  next  time.

 Shri  Indrajit  Gupta  (Alipore):  Sir,
 the  time  allotted  was  two  hours.  I
 suggest  that  it  may  be  extended  by
 an  hour.

 Mr.  Speaker:  We  will  extend  it
 by  one  hour  more.  I  hope  the  Min-
 ister  will  have  no  objection.

 Shri  K,  ©.  Pant:  I  have  no  objec-
 Hon.

 "sii  a  L  r3692
 7.32  hrs.

 *“SANGEET  NATAK  AKADEMI  AND
 SAHITYA  AKADEMI

 Mr.  Speaker:  Dr.  Ram  Manohar
 Lohia  may  raise  the  half-an-hour  dis-
 cussion.

 श्री  नंबर  लाल  गुप्त  (दिल्ली  सदर)  2
 भ्रध्यक्ष  महोदय,  पाइंट  शराफ  भ्रार्डर  ।  मैं
 निवेदन  करना  चाहता  हूं  कि  राज  सुबह
 गृह  मंत्री  जी  ने  यह  वादा  किया  था  कि  बह
 मध्य  प्रदेश  के  बारे  में  स्टेटमेंट  देंगे  ।  शाप  उन
 से  स्टेटमेंट  देने  के  लिए  कहें  ।  मध्य  प्रदेश
 प्रसेम्बली  के  बारे  में  लेटेस्ट  खबर  यह  है  कि
 उस  को  राज  तीन  बज  बगैर  किसी  कारण
 के  एड जा नं  कर  दिया  गया  ।  ग्रान्ट्स  पर  बहस
 हो  कर  वहां  पर  जो  शक्ति  परीक्षण  होने
 वाला  था,  वह  नहीं  हुआ  ।

 Mr.  Speaker:  I  have  called  Dr.
 Lohia  ‘to  raise  the  discussion.

 श्री  कंवर  लाल  गुप्त:  श्राप  ने  भी  सुना
 होगा  कि  मध्य  प्रदेश  असेम्बली  को  बिना
 किसी  कारण  जाने  कर  दिया  गया  है।  A

 Mr.  Speaker:  I  am  not  aware  of
 it,

 Shri  Knwar  Lal  Gupta:  You  can
 ask  the  Home  Minister  to  make  a
 statement.

 Mr.  Speaker:  No  please.

 att  कंवर  लाल  गुप्त :  प्रत्यक्ष  महोदय,
 जहां  तक  बध्य  प्रदेश  एसेम्बली  का  सम्बन्ध

 है,  टाइम  फैक्टर  का  बहुत  महत्व  है  |  वहां  की
 सरकार  कौर  टाइम  लेना  चाहती  है

 Mr.  Speaker:  I  cannot  help  it.  I
 cannot  ask  any  Minister,  any  minute,
 to  make  a  statement.

 *Half-an-Hour  Discussion,


